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o PubIssﬁcd in the
hXTRAORDR\ARY ISSUE OF TRH’URA GAZETTE

Agartala, Fi*;fciéj:, December 31, 1993 4. D.
Pausa 10, 1915 S. E.

GOVERNMENT OF TRIPURA
PANCHAYAT D}ZE’ARTMENT .

No. F. 6(2-14)- GL/PR/% o Dued Agarmia the 20th December, 1993.
NO’F}LMCATEON

In exercise of tﬂe powerq conferred by sub- sechon (1) of Section 228 of
the Tripura Pancﬁayai:q Act, 1993 the State Government hereby makes the
following rules to regulate conduct of elections of Gram Pagchayat/Panchayat
Samiti and Zilla Parishad and all, other matters rolating thereto uﬂder the said

Act nanely 1— _ s ,
THE TRIPURA PA“@CHA‘YATS (CGNDHCT OF E IJL];CTiON) RULES, 1993,

“PART-——I
s PRELIMI“JARY

L &hort Title and, Commencement ;

(1) Thess rules may be called the TRIPURA PANCHAYATS
(CONDUCT OF ELFCTI’)N) RUI]':S 1993
{2} They shalt come mtp force {m and fmm tha date of thelr publi-
cation in the Oiﬁcml Gazeits
]‘)Fi“fNiTIQN .

2. . Tn ’Lheqe rfales, un?ess the context otberwxsc 1cqmres~——

(2) “Acs” means the Tnpum Panehayftts Act 1993 {Tripura Act
No. 7of 1993) H -
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(b) “Baliot Box" includes any box, bag or other receptable in use
for the insertion of Ballot papers by voters

(¢} “Counter Foil” means the counter foil attached to a Ballot
paper printed under the provisions of these rules ;

(8) “District Tlection Officer’” and “Sub-Divisional Election
Officer” means an Officer appointed under sub-section {4) of
Section 176

(&) +Election” in relation to election of any member of a Gram
Panchayat, Panchavat Samiti. or Zilla Parishad means any

i person entitled to vote at that election

LT L L T L e e SURITD

(f) <Electoral Roll” in relation to any election of a Gram Pan-

chayat, Panchayat Samiti and Zilla Parishad means the list

maintained under Section 177 by the Returning Officer for that

i election ;

' {g) *Electoral Roll Number” of a person means—

(i theserial number of theentry in the electoral roll in respect

‘ of the person ; and

: (11} the serial number of the part of the electoral roll in which
such entries occurs ; and

(iiy the name of the constitwency to which the Gram Pan-

: _ chayat, Panchayat Samiti and Zilla Parishad and ths

: member of the constituency to which the electoral roll

- relates ;

f (b} “Form’™ means a form appended to those rules and mcludes

5 as manuseript, or type written or cyclostyled copy and also a

transiated copy in Bengali thereof ;

(i} “Marked copy of the clectoral roli™ means the copy of ihe
elecioral roll sct a part for the purpose of marking the
2 names of electors to whom Ballot papers are issued at an
election ; _
3 (1} “Polling Station” in relation to election of Gram Panchayat,
Panchayat Samiti or Zilla Parishad means the place fixed for
taking poll of that ele:tion ;
(k) “Presiding Officer” include—
{iy any Polling Officer performing any of the functions of a
Presiding Officer under sub-section(8) of section 176 ;
() “Returning Officer” means an Officer appoinied under sub-sse-
tion(6) of Section 176 and includes an Asstt. Retarning Officer
appointed under sub-section (7) of Section 176 performing any
; function he is authorised to perform under sub-section(7) of
Section 176 ;
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(my “Section’ means a Section of the Act ]

(1) *Polling agent” means a polling agent appointed under there
rules and includes a candidate and the election agent of a candi-
date and includes a relief polling agent.

(2) The expression used in these rules and not otherwise defined shall
have the same meaning as respectively assigned to them in the Act.

(3} The Geaszral Clauses Act, 1966 shall apply for the interpretation
ot this rules as it applies for the interpretation of an Act of the legislature of
the State of fripura.

PART—1I
GENERAL PROVISION

1. Date of Poll for Election §

The State Panchyat Election Commission shall, after consultating the
State Government by Notification appoint the date and time of poll for any
glection or bve-glection of Panchayats. -

4. As soon as the MNotification is published under rule 3, a public
notice of an intended election as per Section 17, 74 or 126 shall be in Form-1
and shall, subject to such directions of the State Panchayat Election
Commission, be published in such manner as the Returning Officer thinks
fit z2nd shall by order appoint : : :

(2) the dates, timeand place for making nomination which shall be
the seventh day after the date of publication of the first msntioned Notification
or, if that day is a public holiday, the next succeeding day which js not a
public holiday ; ‘ :

(v) the date for the scrutiny of nomination, which shall be the second

day after the last date for making pominations or, if"the date is a public
holiday, the next succeedingday which is not & public noliday ;

(©) the last day for the withdrawal of candidature, shall, be the third
day after the date for the serutiny of nominations or, if that date is a public
holiday, the next succeading day which isnot a prublic holiday :

(d) the date or dates on which a poll shall, ifnecessary be taken,
which or the first or which shall be a date not earlier than ffteenth day of the
tast date for the withdrawl of candidature ;

(e} the date before which election shall be comypleted,




5. Nomination of Candidates @ -
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(1) Any person, if not otherwise ¢isqua iﬁ;d.under the provisions of
the Act or any order made thereunder, may be nominated as 3 candidate for
election t0 2 Gram Panchayat for not more than one scal {from any
constituéncy in a Gram, iChis name is included in the electoral rofl of that
constifuency or any other constitnency pertaining 4o the area comprised in
t}}a'tﬁﬁram’. . ‘ ‘ i e o

(2). .Any perRomn, if not otherwise disqualified under the provisions of
this Act or any order made thereunder may be nominated a8 a candidate
for olection to a Panchayat Samiti for not more than oad oonstituené}; if s
nams is insludzd o the electoral roll for Pauchayat clection pertaining to the
i area comprised in that Panchayat Samiti.

(3) Any person, if not otherwise disqualified under provision of this
Act or any order made thereunder. may be gominated as a candidaie for
elgction to Zilla Parishad for mnot more than one constituency if his pame i8
included in the electoral for Panchayat Election pertaining - {0 the asca
comrised ia that Zilla Parishad. A
1‘ - (4) Nominatjon papers in form 2(A) or 2By or 24C) shall be supplied
by ihe Roturining Officer to any voter on demand. : ’ .

6. Presentation of Noraination Papars and requirement for Valid

" Nomination :

{1y Onany of the &ates fixedfor fillng tiomination under clause () of
Rule 4, cachcandidate ¢hall either in person of by his proposer deliver to the
Returining Officer  duirng the time aad at the place specified in the ordes
A under rule 4, a nomination paper duly comploted and signed by the gandidate
“and by a veter of the constituency as propossr &

Provided that for the purpose of nomination for election froma
constituency reserved: for the Sch. Castes or the Geh., Tribes persons, the
‘ nomination paper shall be accompained by a copy of the Schednled Castes
; or the Scheduled Tribes certificate granted by a compstent authority and that
g the original copy of siich ceriificate shatl be produced at the time of delivery
- of such nomidation paper to the Returning Officer.

d C {2y Anyperson whose. name ~ is entered  in the voter list of the
constituency for which the candidate is nominated and who is not otherwise
 disqualified, may subscribe as proposer : '

i .o

- Pravided he shall not subscribe as propesgs for mote-tian one nomination .
(3) Every nomination paper pf asarited to the Returning Officer shall
be in Form 2 (A) . in.cdse of Gram Panchayat,~Form. .. 2(B) incaseof
it Panchavat Samiti and Form 2 (C) in case of Zilla Parishad ¢
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Provided that a failure to complete or defects in completing the
declaration as to the symbo} in a nomination paper in Form 2 (A} or 2(B}
or 2(C) shall not be deemed to be a defect of substantial character within
the meaning of enb-rule {4 of rule 15,

(4) Nothing in this rule shall prevent any candidate from being
nominated by meore than one nomination papers for election 1n the same
constituency |

Provided that not more than four nomination papers shall be presented
by or on behalf of any candidate or accepted by the Returning Officer
for election in the same constituency.

(5) On the presentation of a nomination paper, the Returning Officer
shall satisfy himself that the names and the numbers in the list of voters of
the candidate and hia proposer agentered in the Nomination paper arg the
sane as those entered in theelectoral roll referred to in Section 177

Provided that the Returning Officer shall permit any clerical or
technical error in the nominatlon paperin regard to the same name or
numbers to be corrected in orderto bringthem into conformity withthe
correspending entries in the voter list and where necessary may direct that
any clerical or printing error in the said entries shall be over- -looked.

7. Classification of Symbols :

(1) For the purpose of these rules symbol are either reserved or free.

(2) A reserved eymbol is a symbol which is reserved by Election
Comnptssion of India fora récognised political party for exclusive allotment
to a contesting candidate or candidates set up by that party.

8. Classification of Recognised Political Party @

i S
et 1 "

For the purpose of theserules, recognised political party means a
political party recognised by the Election Commission of India as a National
Party or a State party of this State.

9. Symbol for Election *

(1) The free symbols, which may be chosen by the candidate at the
cleciion from any constituency are specified in the first schedule,

(2) Where at any such election miore nomination papers than one
are delivered by or on b‘,half of the candidate, the declaration as to symbol
made in the nomination paper first delivered, and no other declaration as to

symbols, shall  be taken into consideration under rule 18 even if the ﬁrst
pomination paper bias been rejected.
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[0, Choice of Ressrved Symbols by a Cundidate :

A candidate set up by a recognised political party al any eleciion in
any constituency shall choose, and shall be allotied only the symbol reserved
for that party.

. When a candidate shall be deemed to be set up by a Political party s

e T VP T T e i i e s i S—"

(1) For the putposs of these rules a candidate shall be dezmed o be

set up by a recognised political party if,—
(®)  ths candidate has made a declarution to thateffect in  his

nomination paper ; agpd

(by anotice in writing to that effoct so as to reach not later
than 3 P. M. oy ths last day of withdrawal of candidature

being delivered o the Returning Officer of the constifuency
and

{¢) the said notice is signed by the President, Chairman or
General Seoretary of the concerned recognised  political
parties, or il there is no General Secretary, the Secretary
ofthe state Unit of the recognised  political party or by
any member of such recognised  politipal party  duly
authorised by such President, Chairman, General Seorotary
or Secretary, us thecase may be,

{2} The duly attested specimen signature of the President, Chairman,
General Secretary or Secretary of the State [nit of the recognised poiitical
party or by such authorised member or where a member has been authorised
to siga the notice, a letfar to that effect by the President, Chairman, General
Secretary or Secretary as the case mzy bz, shall be seat to the respective
Returning Officer 50 as to reach him bafore the date of security of the nomi-
nation papers.

12. Chgice ofw free symi&ﬁ[s;ymbois 'oy_ candidte :

(1} Acandidate in a Gram Panchayat electisn from any constituency
shall give in order of proference three symbols spscified in the Table—A of

the Isi Schedule.

() A candidate at a Panchayat Samiel clection from any constitucucy
shall give in order of praference thres symbol specified in Table B of the First
Schedule.

(3) A candidate at a Zilla Parishad election from any constituency
shall give in order of preforence thre: sy n'sHf spacified in Table C of the First
Schedule. '

B




(1) Notwithstanding anything in the sub-rule (1), (2), (3) of the Rule
12, if at any election the number of candidate, other than those seiup by the
recogaised political party, exceeds the number of [ree symbols specified in
Tahle A, or Table B or Table C, as the case may be, of the First Schedule,
the District Election Officer may, for smooth conduct of elgetion, by an ovder,
specifiy additional free symbol for allotment by the Returning Cificer, to
each ofthe candidate. '

13. Deposit :

A c¢andidate shall not be deemed {o be declared nominated for election
from a constitueny unless he deposits or causes to be deposited in cash with
the Returning Officer concerred.

(7) in case of an clection from a constituency of a Gram Panchayat a
sum of Rs. 30/ or whete the candidate 1s 2 woman of is a member of
the Scheduled Castes or the Scheduled Tribes a sum of Rs. 25/ ;

{b) inthe case ofan election from constituency of a Panchayat
Samiti, a sum of Rs. 100/- or where the candidaie is 2 woman or is a
member of the Scheduled Castes or the Sclicduled Tribes a sum of
Rs. 50/ ) .

(c) incase of an election from a constituency of the zilla Parishad a sum
of Rs. 200/- or where the candidate iz a wo;'n;mj.or'is a.member of the
Scheduled Castes or the Scheduled Tribes a sum of s, 100/ ;

Provided that where-a. candidate has been nominated by more than
one nominatition paper for electicn In sime constitucney not more than one
Geposit shall be required by him under this mie.

14, Notice of nominations and time and place for the scrutiny :

The Retarning Ofcar shall, on receiving the nomination papers under
sub-rule {1) of Rule 6 from the pelson or persons delivering the same shall
entor on the nomination paper it self serial number, and sign threop ona cep-
tificate stating the date and the hour at which the nommation papsrs has been
delivered to him and shall as soon as may be ihereafler, cause 10 be affived

in Form 3 in some conspicuons places in his office a notice of the nomination
containing description s'milar to thede contained in the noraination paper
both of the candidate of the proposer.

i5. Scoating of nomi

z{ion ;

(1) On the date fxed for the scruiiny of nominetion, the candidates
or their election agent and one proposer and no other persons may attend at
the time and place appointed in this behalf and the Returning Officer shall give
them all reaonable facilities: for examining the nomination paper of all
candidates which have been delivered within the time,




(2) The Returning Officer shall then examine the nomination paper
and shall decide all objections which may be made to any nomination
and may either on such objection or on his own motion, aflter such summary

enguiry, if anmy, as he thinks necessary, reject any nom;natlon on any
of the following grounds, namely—-

(a) thatthe candidate Is disqualified for being uhesea to fil the
s¢at by or under the Act;

(by that the proposer is not a voter of the  constituency
concerned 5

(¢} that therc has been a failure to comply with any provision
¢f the Rules—5 and 6,

{d) that the signature of the candidate or of the proposer on the
nomination paper is not genuine.

(3) Nothing contained in clause () or (d) of Sub-rnle (2)
shall be deemed to authorise the rejection of the nomination of any candi-
date on the ground of any irregularities in respect of a nomination paper,
if thecandidate has been duly nominated by means of another nomination
paper in respect of which no irvegularities have been committed.

(4) The Returning Officer shall not rejectany nomination paper on
the ground of apy defect which is not of substanial character.

(5 The Returning Officer shall hold scrutiny on the date appointed
in this behalf under clause (b) of rule 4 and shall not allow adjournment
of the proceeding except when such proceedings are interrupted or
obstructed Dby riot, or. open violence or by cases buyond his coatrol.

(6) The Returning Officer shall endorse on each nominaton paper
his decision accepting or rejecting the same and, if the nomination paper
is rejected shall record in witing brief statement of reasons for such rejection.

16, Listof Vaiié%y Nominated Candidate :

(1) Tmmediate] v after all nomination papérs have been scrutinised and
‘défcided and decisions accepting or rejecting the same have been recorded, the
Returning Officer shall prepare’a list in Form—4 of validly nominated candi-
“date thatis to say the candidates whose nomination have been found valid
and affixed it on his notice board. ' ‘

(2y The nomination of every such candidate shall be shown in the
said lst as it appears in his momination paper

17. Withdrw%l of Nomination.

‘\Iotlce ofwmhdmw] of candxdature

(;) Any Ca}:léiddtﬁ may wﬁhdraw hiS candzdatar@ by a notice in writing
which shall be signed by him and dslivered before 3 Q'clock in the afternoon




omn tha day fteed ander ¢lause (o) of Buole 4 to-the Returing Oflicer cihcé?ﬁ by
such candidate in persen or by election agent who hasbeen  autherised
s bohall in writing by such vandidate.

() Nopsrs3awiy b givera ooies of with lrnwal of his candis
dature under sub-rale {13 shall b allo W a1 to concell the notice. Co

3

-raie {2 shall

(3y A notice of withdrawal of ca

e in Form-—5 and shall contain the purtcular set wut therin, and on raceipt

of such notige the Returning Cilicer shail note theren gaiv and time at which
it was delivered.

(4) The Returning Officer shalt on hc%,e-a
of notice of withdrawal and the idenid
sub-rule (2) and cause nolice m orm O 1o bf

ntiel et aa Tie remiiache
atisficd as 1o the genuingigss

it under
! on his 110{J€.t. Uonrd.

o persons delives

it Preparation of List of Confcsting Cansidate,

€1y Immediately after the expiry of the po
ture may be withdrwn undor subrule :\i; of rul 27 the Poturning Gilicer
shadl propure in form 7 a Hst of contesting candid

thatl i 0 sayv candi

e e 110‘

dutes whose ne mination papers have beon finally
withdrawn their cundidature within the said period.

(2y If the list is prepared in more k

1
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wgunzes then one,

candidates thersin shall be arranged alpha in the seript of such one

of those lanzuage as the State Panchayat Election Commission moy dlreet.
(3 Alphabatical order referred to in sub-rule (2) shall be determined

with relerence to surnames of the candidates where the surnames are writen
first and in other cazes the names proper of the candidate,

(4y Tmmediately after the preparation of list of the cont ng eandi.
date referred to in sub-role (1) the Retwning Gificer shall, ject to the
provisions of Rules 10, 11 and 12 and toany géneral o spm 1 ircction
issued in this behalf by the State Panchayat Election Commission —-

(a) allot one of the dilferent syinbols to cach contesting candidate
in conlormity with as far as praciicable with his chelce ; and -

(b) if more contesting candidate than one bave indicated their
preference for the same symboel, decide by lot us to which of
candidates the symbol will be allotted, The allotment of

_ symbol by the Returning Officer to a candidate shall be final

v (&) every candidate or his election agent shall forthwith be informed
~ of the symbol alloted to the candidateand be supp Aicd mth
" specimen thercofl by the Returaiig Odoern
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19, Publication of List of Contesting Candidate §

The Retummg Officer shatl :mﬂrémtmy after its - preparation calsge a
copy of the list of contesting candidate to be afiixcd on the notice board. in
his office and shall also supply a copy thercof {ocach of the contscting
candidate or to bis election agent. '

20, Appointment of Election Agent and rejection of such Apponiniment s

(1} If a candidate desires to appeint an election agent such appoint-
meont shall be made in Form 8, either at the time of delivering nomination

paper or at any time before election.

(2) Theappointment of the Election Agent may be revoked by the
candidate at any time by a declaration in writing in Form 9 signed by him
and lodged with the Returning Officer. Such revocation sbhall 4ake affect from
the date which it is lodgad, 1o the event of such revocation or in the event
of election agent dying before or during the period of election, the -candidate
may appoint a new election agent in sccordance with the provision of
suheritle (1.

21, Appointment of Polling Agent .

(1) At an slection at which & poll is to Yo -taken any contesting
condidate, or his clection agent may appeint one agent and one - relief. agent
10 act as polling agent of such candidate at  ecach polling station.
Fach appwmmr!t ’ra.;i be made by a loiter in writing in duplicate in
Form 10 signed by the  candidsie or bis election agent. '

(33 Theez J dafe of Bis election egent shall, deliver the - duplicate
copy of the letter of appointment to the polting agent, who shall, on the dats
fixed for poll, prasent it to the presiding officer and 91”2% Il retain the duplicate

cony presented fo iim {n his custoday. Mo polling agentshall be allowed to
pa:rfom‘z any duly at the polling siation unless he hag complicd with the
provision of this sub-rule.

{3y The sopointnent of 2 polling agent may be revoked by a candi-
date or his election agett at uny time before the commencement  of the poll
by a declaration in writing in Forme-11 signed by bim, _ Such  deelpration
shall be fodged to the presiding officer af the polling station were 1o agent
i3 50 appoinied for duty s ‘

Provided that whers the appointmsat of a poiling zgent is revoked or
swhete the polling agent dies Delore the commencement of the poll the candi-

-date ot his clection agent.may, at iha frne before the poll is closed, appeint

a agw poiling agent m qgmrumcc Wiih hm provigion of the mk:.
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22, Publication of the place fixed for Polling »

The place fixed for polling shall be pubhshcd by District Election Officer
by Notification in the official Gazette,
23. Voting normally to be in person :

Save as herein after providad all electors, voting at an ¢lection shall do
s0 in person at the polling station provided for them, at the place of polling
fixed under Rule 22,

24. Daa?h ofcandidﬁtc before Poll @

If a candidate whose nomination has been found valid on scrutiny
under Rule 13 and who has not withdrawn his candidature pnder Rule 17
dies and a report of his death is received before the publication of the list
of contesting  candidate under Rule 19 orif a contesting candidate dies and a
report of his death js received tefore the commencement of the poll, the
Retuwrning O ficer shall, upon being satisfied of the fact of death of the capdi-
date, countermand the poll and report the fact to the State Government
the State Panchavar Election Commission and also to the Distriet Election
Officer concerned erd all procsedings with refercrce 1o the eléction  shall
be commenced a new in all respects as if for a new election

Provided that Election shall not be countermanded due to the death of
a contesting candidate unless such candidate belongs to 8 recognised national
political party or recognised State political party. .

Provided further that no further nomination shall be necessary in the
cagse of person who was a contesting candidate af the time of the counterman-
ding of the poll »

Provided further that no person who hasgiven a notice of withdrawal
of his candidature under Rule 17 before the countermanding of the poll shall
be ineligible for beingmnominated as a candidate for clection after such coun-
fermanding. :

25, P:oce.} ure m comwtm{ agxd wlmnte‘;[ad He,u:xons

a) Ifdt any electiow to a Gram Panchadat, Vanchayet Samiti, or Zilla
Parishad— ‘
8) the nymber of contesting candidates is more than the numbers of
s & £ to befilled, a poil shall be taken; )
by the number of such candid ‘te isequal to the number of seals 1o
he fited, the Returving Officer shall forthwiih declar: in [ ouw i
all such candidates to be duly elected to Ol those scuts ¢

¢) the nmnbcr of such candidates ic less than the number of ceats o
be £1lzd 1 ¢ Retwanig C Toer shall fortuwjih deciare iy Form 14




o
e,
s

iwh candilatesto bo elacted and mform the Distrizt Flection
the State Panchayat Flection Commission and the State
Government foi taking appropriate action.

PART—II

POLL AND VOTING IN GRAM PANCHAYATS, PANCHAYAT
AMITL AND ZILLA PARISHAD CONSTITUENCIES

26 Lianncr of Voting @

fon where a poll i tuken, wvoies shall be given by
or prreinatter pro vided and no votss shall be received by

- - -

1} Every hatlst box shall b of such design as may be approved by
he Siaie Pencnayat Election Commission in consaltation with State. Govern-
meni,

bafiot Bexes stall be wsed for elections to the Gram
Trayal Bamiti and Zill a Parishad.

‘1} Fvery ballot pr sholl be in TForm 13 for Gram Panchavat,
in Form 15A for “Ml:h{l}’a'Samiti and in Form 5B Tor Zilla Parishad.

vory ballol paper shall have a counter-foil atfached therefo,
st paper and the counter-feil shall be in suchform, and the
coin shall be insuch lanoaase or langna~es as the State Pan-

Uontoainsion may B celsiitation wita the State Goveras

of candidares s!mi! b arranged on the baliot paper in

¢ro e ayaar In st of contasting candidates

4';1,'3{"6' hez\r fir- *;!‘-x-mé ﬁ"‘v me, Zhe\f Qi all he
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29, Arrangement at Polling Statfont - -«
_ 1y Out-side each polling station there shall be displayed promi-
nentiy--—

(a) anotice specifving thepolling aren the vaters of which are
entitled to vats at the polling station and, where the polling
area has more than one polling station, the pasticulars of
the electors so entitle ; ‘and

{h) a copy of the Hist of contesting condidates

2

2) The Returning Officer shall catiés to be p rovided at every polling
station one or morz compartments (hereinafter referred to in these rules
as a “voling compartments” ) in which voters can record their votes
screened  from observation,

3) The Returning Officer shall bmvidf‘; at each polling station a
suffi siear numhyee o baliat boxes, ballor panaes, copies of the Hst of votery
in respect of the polling area or aréas the voters of which are entitled to
vyote at such polling siation, instruments for stamping the distinguishing
mark on bhaliet papers and articles necessary for voters to mark the baliot
paper. The Returcing Officer shall also prrjvide'at each polling station
stich Gthcr cquip “ent a‘;‘\d accessories as méy be required for taking the poll
at ﬁlluh pol]mg station. i S ‘

30, Admission to P(}E ihg Statfof} v

The presiding Officer shall rcr‘lirfe the pumber of voters to he

admitted at any ong time inside the polhnﬁ smUGn and shall exclude there-
f‘mm all persons omcr tnm« R -

(@) Pollipe Officer 5 . - T -
(b} Dublic servants on dufy in conneciion with the election ;

—{e) Personsauthotised: i}y -t D; sttt legtion. €Feer or tle
et Returning 0 B N e Y S TR "

._-."’(d} - ﬂnd;dJi@s, iheir ezectm mg ;mj s!ibj
. “of rule 21 Ghe ?OHHW Sf‘mt of cacl Cilluifj‘i ¥ 1[ a hm

{e) achild in arms accompanying a VOILI‘

{[) arerson accompanying a blind ax mﬁrmvmcr “}m f.annot
Tmave without  being helped 3 Lmd

ceE gy, seh other persang®asithen

Qllicer may employ for the puspose of ideatitying: :hctxot;;,‘ .

to (a Prows;onsr

LHIH"HTT(* (ﬁfﬁce;; 07 pr Pfcblfj}ﬁgi'



14

31. Preparation of Ballot Buxes fnr 1’011 ¢

e e e e i e i e e

(1) The Presiding ‘Offiver: '51%3’11'-51‘?1111}@&{5{&13* before the poll, satisfy
all authorised persons present that the ballot box is empty.

(2) * Every’ ballot “hox ua&d ata yaiimg station’ 3i1f>.!§ bear Tabels
1tsfde marked with—

{n) the serial numbar, if any, and the nameof the constitnency ;
(b) the serial number, ami the name of the polling station ;

(¢} theserial number of ihe ballot box where more than one ballot
box is used i respe ot ofa particular” election : and

(d) the date of poll.
(3) Immediately before the commencement of the poll, the Presiding

Officer shall demonstrate to the ?ollina agents and other authorised persons
present that'the ballot box bears the {abels, relerred to'in sub-rule (2).

S {4y “The ballot bay ﬂhm ﬂlFL} be closed; sealed and secured and placed
in full view of the Presiding” Officer and ike polling agents.

' 32 Marked Copy of }f_l-ectp;al: Rolls ¢

Immedwtc}y before the commcmcmcnt of ths polithe P;cmdmn {)fﬁcu
shall also demonstraté to the polling agents and sthers present that the marked
copy of the electoral rolls to bs used during the polls doss notcontain any
enfry other than the marked EDY’ aﬂamat any ‘matme.

33 T‘mimes for Wonien Vmeﬂ :
(1) Where a polling station is for both men and women voters, the
Presiding Oflicer may direct that they shall be .1d11n[tvdmw ‘the pollmﬂ station
alternatelyin $eparate” ’fa.ﬁches.

g (2} The ‘Retirning Officer o the Presiding ﬁ"i"cer"'m‘w”é\‘ppbiiﬁ # woman
to serve as an attendent at anv polling stagion 10 assist theé whmén voters and

alsoto assist the Presiding Officer goneraliy in takiag the: poll inrespect of
women voters, and in pariicular v help in scarching any women voiers in

case it becomes pecessary.

34. Tdentificafion of Voters :

(1) The Presiding Officer may emnloy at the polling <tarion such
persans as he thinks fittahelp ia the ideantification bf the dlectors 10 assist
hun' or otherwise i taking s potl. '




Bt

(2) As sach voter.gnters the polling station the Presiding Officer or the
Poliing Officer authorised by him in this behalf shall check the elector’s name
and other particulars. with the relevant.entry ‘in,_;t:hqg:iccforal‘: rolls and then
call out the serial number, name and other particylary of the voler.

(3) In deciding the right of 4 pefson to obtain a ballot paper, the
Presiding Officer Or the Pelling Ofliwr, as the €as¢ may be shatl ove rlock
merely clerical or printing crrors in an eatry in the clectoral rofls, if Le is
satisfied that such .person is identical. with the voter. to whom such entry
relates. '

35, Facilities for Public Servants on Election Duty ;

(1) A voler on election duty who wishes to vote shall at loast three
days before the date of poll approach the Returning Officer or any officer
of the -constitusncy - designated by hind. in respect-ol which he is voter and
make an application ia Form 16 for the isspe-of a ballot paper in order to
enable him to cast his vote.

(2y The Returning Ofiger.shall onbeing saijsfied us to the identity of
stch voleror production of leiter-of appointment in connection with dlection—

{8} have the persons same marked in the electoral roll ; and -
(1) “issue to stch . voter.a ballot paper-and permit him to vote on
this spot with the instrument. provided for the purpose..

Provided that the Returning Officer may fix date and time and p}aue
when such vote may be cast..

Provided further that the COﬂ[ﬁsﬁﬂ“ cendidate, his Election Agent or
an anthorised represeatative shall also be mformeﬁ of the dats, time and place
and requested to femain present, \\hsn ihﬁ vote& are cast.

(3) After Ilet:{iiig his vols; mch vma ahdll m&ke over the ballot papet
fo the RL!.HI ning Oflicer in 2 sealed eover

{4y The Retuming Oficer shall iccp the counterfoil of such ballot
paper in a sgparaie seat ‘ed cover.. -

36. Challeaging G£ Idcnt;ty :

L[} Agy polling ngent may aimﬂﬁﬁ e the identity of a person claiming
to be a particular voiér by first depositing a st of iwo rupecJ in cash with
the Presiding Officer for cach: such, challenge.:.

(2) . On such deposit being .2.114%,--_ he. Presiding Officer shall —

(a) warnthe persoﬂcmﬂtn.ﬂmﬁ of ‘the iacuélty Tor. personation
(b} read the rciwaut entry in the, ckcto;al rofl.in full and ask
bim whoether he is the porson referred to in. that sairy ;




{c) enter his name and address in the lss{ of challenged voter 1
Form 17

() require him to aflix bis signature or thumb fmpression i the
said Hst; o ‘

(3) The Presiding Olfcer shall thereafter hold 2 sunmary inguiry into
the challenge and may for that purposs —

(2) reguire the challenger fo adduce cvidenco in proof of the
shallenge and the person challenged to adduce cvidence ia
proof of his identity ;

(") put to the person challenged any question necessury fov the
purpose of sstablishing his identity and require hixn to anawet
them on ouath

(¢) admisister an oath to the person challenged and wny other
person oflering to give evidence

(4) I, after the inquivy, the Presiding Officer considers thut the
challenge has not been ¢stablished, be shall wliow the persen challenged fo
vote ; andif he considers that the challenge has boen sstablished, be shall
debar the person challenged from voling.

(3) If the Presiding Ollicer is of the opinion that the chulicugs wade
is frivelous or has not been made in’ good iavth he shail direct that the
deposit made undsr sub-rule (1) be forfeited to the Government, and in
any otlier casc, ne shall roturn it 1o ihe challengsr 2t the counslusion of
the inguiry,

ins Hmpa%o:mhon ;

37 Safeguards

{1y Every voter aho_nt viliose Jdemity the Presiding Ofﬁcsr,. or the
-Polling Officer, as the case may be, is satisfied, shall allow his left forefinger
to e inspecied by the Presiding Officer or the Polling Officer and an
indelible ink markto be puton i,

(2) IMany voter refuses to allow his left forefinger 1o be inspected ot
marked in accordance with sub-rule {1) or has already such a mark on his
left Tovefinger or does any act with a view to removing the ink mark, he
ghall not be supplied with any bﬂ fot paper or allowed to vote,

(3) Where a poll is taken \‘nlluif;aneouﬁy for clection ‘of members of
Gram Panchayat, Panchayat Samiti and Zilla Parishad or any one or moreof
them, a vOter whose left forefinger has been mu U‘L&d with iadelible ink shall,
nomnhsiandm anything ceuatained in sub- mh,( jand (2}, but subject lo

the provisions of sub-ruf ‘4 or rule 39, b\, supp wd w, th a ballot paper for
other - glection, ’

A

“



(4)  Apy reference in this rule to the left forefinger of a voter shall,
in the case where the voter has his left forefinger missing, be construed as a
reference to any other Gngers of his left hand and shall, in the case where
all the finzers of his left hand are missing, to be construed as a reference to
the forefinger or any other finger of his right hand, and shall, in the case
where all his finger of both the hands arc missing to0 be construed as relerence
to such extermity ofhis left or right arms as he possesses,

38, Is_sgag___g{ _Ef%}l_e_t__mpapf:r o Voﬁf;rs:

(1y Bvery b;-j,E}otrpapei' shall before Igsue to a voter, be stamped with
such distinguishing mark ag the State Panchayat Election Commission may
direct and signed in full on its back by the Presiding Officer.

(2) No ballot paper shall be issued to any voter before the hour
" fixed for the commencement of the poll

(3) Noballot paper shall bo issued to any voter alter the hour fixed
for the closing of the poll except to those voters who are prosent at the
polling station at the time of the c¢losing of the poll. Such voter shall be
allowed to racord their voteseven alter the poll closes. ’

4y TIncase of simultancous election to Gram Panchayat, Panchayat
Samiti and Zilla Parishad or any one or more of them the issue of ballot
vapers shall be inthe following order, namely (—

{2y Ballot paper for Gram Panchayat election ;
(b) Ballotpapér for Panchayat Samiti election ;
{c} Ballot paper for Zilla Parishad election ;

(5) At the time of issuing a ballot paper to a voter, the Pollisg
Officer shall— o ' '

(8) rovord on its counterfoil the electoral roll number of the
voter as entered in the marked copy of the electoral roll :

(b) obtain the signature or thumb impression of that voter on the
said counterfoil

(c) mark the name of the voter in the marked copy of the clectoral

" rollto indicate that .2 ballot paper has been issued to him,

without however recording therein the serfal number of the
-bollot paper issucd to the voter g and

Provided that no bailof paper shall be delivered to an elector unless
he has put his signature or thumb impression of the counterfoil of that
hailot paper.: .

(dy Tssue.the ballot paperssuccessively if more than one election
is held. :

|

|
i
;
i
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(6} Save a; provided in sub.rule (5) no personin the polling station
shall nole down ihe ssrial number of the ballot paper issued to a particular
voter,

39, Mai ntenance nt Seer:cy of Votmg bchcrors w:thm the Po mﬂ -

Sfatzou and VOHB{I Pio cdure

{1y Every voter i> whom ballot paper bas been issved under rule 38
or any other provisions of these rules shal mafntain secrecy of voting within
the polling station and for that pyrpose observed voting procedure herein-
after laid down.

{2y ‘'The voter on receiving the ballot papers shall forthwithwe
(a3 proceed to one of the voting comparlments ;

{b) there make a mark on ths ballot paper with the insfruments
sunlied for the purpose on or near the symbol of the candidate
{or whom he jntends to vote

{c) fold the ballot paper so as to conceal his vote |

(d) if required show to the Presiding Officer the distinguishing
mark on the ballot paper ;

{e} iasert the folded ballot paper into the ballot box ;
(fy quit the polling station.
{3} Every voter shall vote without undue delay.

{4) Where a poli is taken simultancously for elsction of members of
Gram Panchayat, Panchayat Samiti and Zilla Parishad or any one or more
of them ifa voter Ieaves the polling booth without casting all votes for
elections, no ballot paper or papers shall be jssued to him for casting his
remaining vote or votes if he subseguently re-enters the polling booth and
approasigs the Presiding Officer {or such ballof papar or papers.

(5} Mo voter shall be allowed to eater a voting compartment when
another voter is Inside it

(6) 1f an elector to whon a Dballol papir has been issued, refused,
after waraing “"ven by the Presiding @fcer, to observe the procadure as laid
down in sub rale 72), the ballot papar issued fo him shall, whether he has
recorded his vole thereon ornst, be fake: back from him by the Presiding
Officer or by a Polling Ofizer uander the direction of the Presiding
Oificer.

(7) Aftor the ballot paper has been taken back. the Presiding Officer
shail record on its back the word “Cuan:elled Voting Procedure violated”
a.d put hissignature below those words.
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(8) All the ballotpipers on which the words “Cancclied Voting
procedure violated™ are recorded, shall be kept in 3 separate cover which
shall bear on its face the words “Ballot Papers” voting procedure
Yiolated”,

(9 Without prejudice to any other penalty to which a voter; from
whom a ballot paper has been taken back under sub-tule (7), may be liable,
the vote. if any, recorded on such ballot papers shall not be counted.

40.  Recording of Vote of Blind or Infirm Electors ;

(1) 1If the Presiding Officer is satisfled that owing to blindness or
other Physical infirmity, a voter is unable to secognise the symbols on the
bailot paper or to make a mark thereon, without assistance, the Presiding
Qfficer shall, permit the voter to iake with him a companion of notless
than 18 years of age to the voting compartmen' for recording the vote on
the ballot papers oa his behalf and in accordance with his wishes and, if
nzeessary, for folding of ballot paper so us to conceal the vote and insert it
into the ballot box ;

Provided that no person shall be permitted to act as the companion of
more than one elector at any polling station on the same date ;

Provided further that before any personis permitted to act as the
companton of an elector under this rule the person shall be reguirzd to
declare in Form 18A that he will keep secret the vote recorded by him on
behalf of the voter at any polling station on that date,

2 The Presiding Officer shall keep a brief record of the blind and
infirm veter in Form-18.

41, Speilt and returned ballot papers ;

{1} A voter who has inadvertently dealt with his ballot paper in

such manner that it cannot be conveniently used as a ballot paper may, on
returning it to the Presiding Officer and on satisfying him of inadvertence, be
given another ballot paper, and the ballot paper so returnsd and countorfoil
of such ballot paper shkall be marked “Spoiit Cancelled”’ by the Presiding
Officer, ' -
(2y If a voter after obtaining a ballot paper decides not to use it, he
shall returs it to the Presiding Ofiizer, and the ballot paper so returped and
the counterloil of such batlol paper shall be marked as “Returned Cancelled”
by the Presiding Officer, ‘

(3) All ballot papers cancelled under sab-rule(l) or sub-rule (2 shall
be kept in a separate packet. :

o

O

b o e
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42, decfcd voles ;

(1) If a person representing himself to be a particular elector applics
for a ballot paper after any other person has already voted as such elector,
he shall, on satisfactorily answering questions relating to his identity as the
Presiding Officer may ask, be entitlod, subject to the following provisons of
these tnles to marking ballot papers herein-afier in this jule referred to as a
«Tendered ballot paper’ in the same manner as any other voter.

{2) Everysuch person shall, before being supplied wiith a tendered
hallot paper, sign his name against the entry relating to him in a list in
Form 19,

(3) A tendered ballot paper shall be the same as the other ballot
paper at the polling station except that-—-

(2) such tendersd ballot paper shall be serially the last in the
bundle of ballot paper issued for use at the poliing station ;
and : .

(by such tendered ballot papers and its counterfoil shall be endor-
sed on the back with the words “‘tendered ballot paper™ by
the Presiding Officer in his own hand and signed by hin.

(4) The voter, after marking a tendered ballot paperin the voting
compartmient and foldingit, shall, instead of putting it into the ballot box
give it to the Presiding Oificer, Who shall place it in a cover specially kept for
this purpoese.

43. Closing of poll ;

(1) The Presiding Officer shall close a polling Station at the hour
fixed in that behalf under rule 3 and shall not thereafter admit any voter
into the polling station

Provided that all voters preseat at the polling station before it is cloged
shall be allowed to cast their votes. N

(2) 1If any question ariscs whother a voter was preseat at the polling
station before it was clesed, it shall be decided by the Presiding Officer and
his decision shall be 52}3.1.

44. SB"a ling of Ballot Boxes after poli

(1} As soconas practicable after the closing of the poll, the
Presiding Officer shall close the dlit of the baliot box and where the box does
notcontain any practical devise [or closing their slit he shall seal up shit and
also allow any polling agent present to afix his seal,

(2) The ballot box shail thereafter be sealed and secured.



{3} Wherte it becomes necessary to us\é&ﬁ—“é‘gf‘:ond ballot box by reason
of the [irst box getting filled, the first box shall be closed, sealed and”
sccured as provided in sub-rule (1)and sub rule (2) before another baliot
box is put into use.

45, Account of Ballot Papers ;

(1) The Presiding Officer shall at the close of the poll propare a

ballot papér account in Form 20 and enclose 1na separate cover with the.
wortds “ ballol paper account™ superscribed thereon. The Presiding Officer -

shall furnish to every polling agent present at the Close of the poll g tiue -

copy of the entries made in the ballot paper account after obtaining a receipt.
from the said polling agent therefor and shall also atsest it as a true. copy.

46. Seahng of other paekets

(1) The Presiding Officer shall then make into sepavate packets—
(a) a marked copy of the clectoral roil;
(b) the counterfoil of the used ballot paper ;
(cy the ballot paper signed in full by the presiding offi ficer but not
issued to the voters ;
{d) any other ballot g)apcrs not issued to the voters; '
(e} the ballot papers cancelled for violation of voting procedure;
(fy any other cancelled ballot papers ;
(g) the cover containing the tendered baliot papers and the list.in
Form 19 ;
(k) the list Gf challenged votes ; and
(i) auy other papers ditecled by the State Panchayat Liectmn
Commission to be kept in sealed packet. R

(2) Eachsuch packet shall be sealed with the seals of the Pi:asiding?
Officer and with the seals either of the candidate or of his election agent or-
ofhis polling agent who may be present at the polling statidn and may
dasire to affn his seal thereon.

47. T;‘ansmission of ballot box ete. to the Returning officer

{1y The ?Lcoldmv Ofﬁ"acur shall deliver or cause to be delivered to the
Returning Qfficer at such place asthe Returning Officer may direct —

(2) the ballot box or, as the case may be the boxes ;
{b) ths ballot paper accounts;

{cy the sealed packets weferred to in Rule 46 ;

(dy all other papers used at the.poll

| ﬂ‘ N




(2) The Returniug Officer shall make adequate arrangement for the
safe transport of all ballot boxes, packets, and other papers and for their safe
custody until the eommencemcent of the counting of votes,

48, Adjournment of poll in emergencies :

(1) Ifat an election, the procecdings at any polling station are inter-
rupted or obstructed by any riot or open violence or if at an election it is not
possible to fake the poll ab any polling station on account of any natural cala-
mity, or any other sufficient cause, the Returning Officer or the Presiding
Officer for such polling siation shall annousces an adjourament of the poll to
a dats to be fived later and where the pollis so adjourned by the Presiding
Officer he shall forthwith inform the Returning Officer concerned.

(2) Whenever a pofl is adjourned under sub rale (1), the Returning
Officer shall immediately rteport the circumstances to the District Election
officer and the State Panchayat Election Commission who shall immediately
report the matfer to the State Government. The State Panchayat Election
Commission in consultation with the State Government shall, by notification,
fix date and hours of poll on which the pell shall recommencs aad the District
Election Officer shall {ix the polling station at which the poll shall be faken.

49. Procedure on Ad]()diﬁ!]]“‘ﬂt of Poll

(1) If the poiiat any polling station s adjourned undef rule 49, the
provisions of the rules 44 to 46 {(both inclusive) shall, as far as nmu‘:eab’
apply as if the poll was closed at the houvr fixed in that behalf ander ruE»a-3.

(2) Atany adjourned poll the voters who have already voted atthe
poll so adjourned shall not be allowed 10 vote again,

(3) The Returning Officers shall provide the presiding Officer of the
polling station at which such adjourned poil is held with the sealed packet
containing the marked copy of the list of voters other sealed packets, the
original ballot box containing the polled ballot papers and a new ballot box.

(4) The presiding Giicer shall open the scaled packets in the pms,\,ﬂce
of the polling agents present and use the maiked copy of the list of voters at
the adjourned polf

{53y The provisions of rulgs 26 to 40 (both inclusive ) shali apply in
relation to the conduct of an adjourned poll as they apply In relation to the
poll hefore it was so adjourned,

50. brpsh Poll in case of dcﬁructson ete . Of Ballot Boxeq 1

(i) if at any eicctzom
(a) any bailot box used at a polling station is unlawfully taken out
of the custody of the Presiding Officer, or is accidentally or inten-
tionally destroyed or is lost, oris damaged or tempered with,
to such an extent, that the result of the po!l at that polling
station cannot be ascertained, or
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{(by any sucherror or irrcgularily in procedure as is kikely to vitiate
tie poll is committed at a poliing station,

The Presiding Officer shall forthwith report the matter to the Retur..ing
Officer/District Blection Officer and Sub-Divisional Flection Officer. i

(2) Thereupon, the District Blection Officer shall after taking all
materizl circumstances into accouant, tither-

(a) declare the poll at the polling station to be void ; or

(b) If satisfied that, the result of a fresh poll at the polling station
will not in any way, after the result of the election or that the
error of irregularity in procedure is not material, issue such
directions fo the Returning Officer as he may deem proper for
the farther conduct and completion of the election.

(3) Where 2 pollat a polling station is declared to he void under clanse
{2} of subrule(2), the District Election Officer shal! immediately report the
matter to the State Panchayat Election Commission and also to the State
Government and the Stats Panchayat Election Commission in consultation
with State Government shall, by notification, fived a date and time for taking
a fresh poll and thercupon the District Election Officer shall fix the poiling
station at which poll shall be taken,

PART IV
COUNTING OF VOTES
5i. Defmition

Inn this part, unless the context ctherwise requires,—

(8y “Candidate’ means contesting candidate

{by “Constituency” means &« Gram Tancbayat, Panchayat Samiti or -
Zilla Parishad Consiituency;

{c) “Counting Agent’ means a Counting Agent duly appointed uader
these rules and includes a candidate and the election agent 4 candi-
date when present in the counting ;

(d) ‘MNotificd Polling Station’ means a polling station notified under
H . these rules;

H
2

(¢) ‘Polling Station’ means a polling station provided for election of
- member of Gram Panchayat, Panchayat Samiti or Zilla Parishad
which shall be published by the District Election Gfficer not  Iater
than 12 days before the date of poll, showing the polling station

and the areas for which they would be set up ;
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52. Time and place for counting of Votes :

The Returning Officer shall at least one week before the date, or the
first of the dates, fixed for the poll, appoint the place or places where
the counting of votes will be doue and the date and time at which the coun-
ting will commence and shall give a notice of the same in writing to each
candidate or his election agent;

Provided that if for any reason the Returning Officer finds it necessary
50 1o do he may alter the date, time and place or places so fixed, orany of
them, after giving notice of the same in  writing fo cach candidate or his
election agent. '

53.  Appeintment of Counting Agents and

vevocation of such Appointment

(1) Bach contesting candidate or his clection agent may appoint such

©_ number of agents to act as counting agent as the State Election Commissioner

drisct by a general or special order.

{2} Every such appointment shall be made in form 12 in duplicate, one copy
of which shall be forwarded to the Returning Officer while the other copy shall
be made over t0 the counting agent for production before the Returning Officer
not later than one hour befors the iime fixed for counting under rule 52.

(3) No counting agent shall be admitted into the place fixed for counting
unless he has delivered to the Returning Officer the second copy of his appoint-
ment under sub-rule (2)after duly completing and signing the declaration
contained therein and receiving from the Returning Officer and valid for entry
into the places fixed for counting.

{4y The revocation of appointment of counting agent at any time shall
be made in Form 13 and lodged with the Returning Ofiicer.

(5) TIn the event of such revecation before the commencemant of the couns
ting of votes the candidate or his election agent may make a fresh appointment
in accordance with the sub-rule | ‘

54. Admission o the places fixed for Counting :

{1} The Presiding Officer shal, Aexclude from the place of counting fixed

~ for counting of votes of all persons except—

(a)} possons authorised by the State Panchayat Blection Commission;
(by psrsons authorised by the District Election Officer ;

{c} public servant on duty in connection with the election ;

(dy thecandidate or the election agent and counting agent ;

(2) No person who has been employed or has been otherwise working

“for the candidate in or about the election shall be appointed under clause (3}

of sub-ride (1)



(33 The Returning Officer shallnot allow more than one counting agent
of a candidate at any tinie in the counting hall.

(4) Any person who during the counting of votes misconducts himself
or fails to obey lawful direction of the Returning Officer may be removed from
the place where the votes ave being connted by the Returning Cfficer or by

any person authorised in this behall by the Returning officer.

55, Maintenance of sccrecy at the counting cenfre :

he Returning Gificer shall before he commencss the counting read out
he Tripora Panchayats Act, 1993 and explain the necessity for
maintensnce of sserecy of voting of such persons as may be present.

36. Counting of votes received in sealed cover:

(1) The Retuming Officer shall first deal with the ballot papers recei-

k1

ved by him in sealed covers under sub-rule {3} of Rule 35,

(2} The scaled covers shall bz opened one after another in the pre-
sence of candidates or their election ageat or counting agent,

{33 Tie Refurning Officer shall count all the valid votes in the sealed
covers and record the total number thereof i the counting cheets in form 21
and 22 inzespect of Gram Panchayat election, Panchayat Samiti election ot
Zilla Parishad and announce the same.

4y Thercalter all the valid ballot papers and all the rejected ballot
papers shall beseparately bundled and kept together ina packet which shall
Do sealed by the Returning Officer and such of  the candidates and election
agents or counting agents as may desire to affix their seal thereon the packet
sealed. shall be permitted to do so. On the eavelope shall be recorded the
name of the constituency, the date of counting and the brief description of
the contents,

{(5) Ballot papers received in a sealed cover may be rejected ou the
ground specified in sub-rule (2) of rule 58.

57, Serutimy and op ening of Ballot Boxes |

{1y The Retumning officer shall open the ballot boxes in presence
of the candidate ot their election agent or counting agents,

(2) Before any ballot boxis opened af counting table the counting
agenf present at the iable shall be allowed to iuspect the seal as might have been
affized therson and to satisfy themselves that it is intact.

(3) The Returning Officer shall satisly himself that none of the ballot
boxes has, in fact, been tampered with,




[ ——

{4; Where a poif bas been taken simultancously for election of members
to Gram Panchaysts Samiti and Zilla Parishad or any one or more of them
Panchayat baliot boxes shall be cpened for the purpose of eonnting of votes in

folio

the owing crder, nanmeiy-—
{2) Laliot box relating to Gram Panchayai election
{b) ballet box ’Liarmg to Panchayat ,'xlmiti election ; and

() ballot box relating to Zilla i“anmad election ;

58. Scrutiny and rejection of Batlot Papers :

(1) The ballot papers taken out of each ballot box shall be arvanged
inconveniznt bundles and scrotinised. )
{2} The Returning Officer shall reject a ballot paper—

+1

(a) if it bears any mark or writing by which the elector can be
idsniified ; or

(by if to indicate the vote, it bears no mark at all or bears a
mark made otherwise than  with tﬂu instromeni supplisd  for
the purpose ; or

{¢) ifvotesare given in favour of more candidatss than the number
of candidates to be clected 3 or

(dy ifitis a spurious ballot paper ; or

(&) ¥ itis so damaged or multilated that its identify as g genuvine
ballot papers cannot be  established ; or

(Fy if it bears a sexial number or is of a design different from the
serial numbers ; or as thecase muy be, different {rom the
tallot papers authorised for use at the particular polling station ;
or

(g) if it does not bear the mark and signature it stiouid have borne
under the provision of sub-rule (13 of Rele 38 jor

(k) ifitis found in a ballot box other than the ballot box in which
it should have been inserted '
Provided that where the Returning Gilicer is satisfied that any such

defect ag is mentioned in the sub-clause (g} or (b} bas beencaused by any mistake

or failure on the part of the Presiding Officer or the Pelling Oflicers, the

ballot paper shall not be reiected merely on the ground of such defects,

Provided farther that & ballot paper shall not be rejected merely on
the ground that the mark indicafing the vote isindisti nct or made more
than once if the intention  that the vets shall be for a particular caxdidate
cleasly appears from the way the paper is marked.

*



(3) Before rejecting any ballot paper under sab-rule (2) the Returaing
Officer shall allow the candidate or his clection agent and each com%mg agent
resent 8 reasonable opportunity to Inspect the ballot paper, but shall noy
P
allow him to hendle it or any other baliot paper
{4y The Returving Officer shall endorse onp every ballot payer which he
t ejects, ths word “rejected”  and the ground fer rojectionin abbrivested
For either in his cwn haed or by means of a rubber stamp and shall initial
such fﬁn{‘oisemc}“ .
5y Al ballog s rejected under this Rule shallbe bundled together.
pap
(&) Ever; ba.‘;}et papet  which s not rejected under this Rols shallbe
counted asone valid VGLE 3

Provided that no cover conizining the tendered ballot papers shall
be opened and no suach paper shall b counted.

59 Cou?img of VGtcs

(1) For the purpose of counting of votes in respect of election to
Giram Papchavat A mark in the baliot paper Which is not rejected under Rule
58 shall be connted as Oae valid vote forthe candidate in whose favour the
voiing mnark has been validly given.

{2) FEvery ballot paper whichis not rejscted under Rule 53 shzﬁl, for
the purpase of counting of votes 1o respect of election to Panchavat Samiti
or Zilla Parishad be counted as one vahé vote for the candidate in favour
of whom voting mark has been daly given.

(3) During the progress of eounting of wole in  connection with
Gram Paunchavat Elgction/Panchayat Samiti Election/Zilla Parishad Election,
the Returaing Giicer shall count all the valid votes in the ballot box and record
the total numbers thereof, in the counting sheet in Form 21A and Form 22 ;

(4) After the counting of all ballet papers contained iu the ballot box
used at a poiling station has been completed —the Returning Officer shall
: make the entries ina result sheet in Form 23, in respect of Gram Panchayat
Election/Panchayat Samiti Electiow Zilla Prishad Election and announce the
: particulars.

60. Sealing of used Ballot Pupers.

(1) Thevalid ballot papers of each candidate and the reiected ballo
papers shall thereafter be bundled separately and such bundles made up mto a
separate packets which shall be sealed with the seals of the Retursing Officer
and such of the capdidates, their election agent or counting agent 2s mavy
desirg to affix their seals thereon ; and on the packet so sealed sha?l be
recorded the following particulars, namely —

(a8) the name of the constituency ;

(b) the particulavs of the pollisg stations where the ballot papers
were used 3 and the date of cougting.




61 Copnting to bs Continuous

The Returning Officer shall, as faras practicable procesd continnously
with thz colanting of voies and shall, during any intervals when the counting
has to be suspended, keep the bailot papers, packets and other papers relating
to the clection sealsd with his own seal and the seals of such cundidate of
election or counting agentas muy dasire to adfix their seals and shall cause
adescuate precasiions to be taken for their safe custody during such intervals,

62.

(1} After complstion of the counting the Returning Officer shal
reword inthe counting sheat in Form 22, the total numbst of votes polled
by each candidate and announce the sams,

(2) After announcement has been mads, a candidate or in his absence
his election agent or any of his counting agent may apply in writing to the
Beturning Officer 10 regount the votes either wholly orin part stating the
grounds on which he demands such recount. ‘
ing Cificsr shall
decide the matter and may allow (he application whelly or in pait or maay
reiect it in total if it appears te him to belrivoleus or unreasonable,

(33 On such an application being made, the Bt

{4y Every decision of the Rsturning Officer under sub-ruie (3} shall
bz in writing and coatain reasoas thereof and shall be final.

(3) Ifthe Returnimg Officer decides under sub-rule (3} toailow of
recounting of votes either wholly or in part he shall —

(a) do the recounting in accordance with the rule 59 ;
(by amoend the counting sheef in Form 21A and 22 28 the cas
may be to the extent necessary after such recounting ; and

{¢) apnounce the amendment so made by him.

{6y Aflier the tolal number of voies polled by cach candidate b
been anpnounced wnder sub-rule (1) or sub-rule (5) of this Rule the Returning
Officer shall, complete and siga the conating sheet in Form 214 and 22 asth
case may be, and no application for rscouniing shall be entertainsd
therealter ;

Frovided that a®ter an anncuncerment under subaule (3) of Rub
36 or sub-srole (Dof Rule 59, 2 rzasonable opportunities shall be give!d
1o acandidate and In his abssnce, any slection agent or his connting ageat
who makes an application in writlpg to the Returning Officer for recout:
ting of vote, if any dispute is raised regarding the result of the counting

OO OO



63, Dea, aration of Ramlts of Election

aﬂd Return of; }:Eectlon :

(1} In caseof an election to a Gram Panchayat the Returping Officer
shall as soon as the counting of votes is completed and result shee{s in Form
23 signed declare in Form 24 the cendidate  or candidates elected on the
basis of number of valid votes seoured by him or them. The Returning
Officer shall infrom the District Election Officer, the State Panchavat Flec-
tion Commission and the Governument of theresvlt of the poll. The State
Government shall causethe names of the elected candidates pnbhs}aed in

the Official Gazstte.

(2) Inthe caseof an election to a Panchayatl Samiti or Zilla Parishad”

the Raturning Officer shall as soon as the counting of votes is completed
and counting sheets in Forms 21A and 22 signed in respect of all the
polling station of the coacerned constituency compile the results in a
result - sheet in Form 23 and “declare in Form 24 the candidate
to whom the largest number of valid votes has been given to be elected
and hang up the same in his office and send copies thereof tothe District
Flection Officer, State Panchayat Election Commision and the State
Government.  The State Government shall cause the names of the elected
candidates Published in the Oficial Gazette.

(3) When the votes are equal selection shall be wade by lot in such
manner a¢ the Returning Officer may deers fit.

(4) Assocn asmay be after a candidate has been declared to be elected
the Returning Cficerin respect of Gram Panchayat/Panchayat Samati/Zilla
Parishad shall grant to an elected candidates a certificate of election in
Form 25 and obtain from the candidate an acknowledgement of its receipt
duly signed by him and immediately send the ackpowledgement to the
Distriet Election Officer.

64. Sealing of Packets s

1) After completing the counting of votes in an efection the Returning
Officer shall then make into separate packeis —

a) counting sheeis in Form 21 and 214 and 22

by resnlt sheets in Form 23

¢} the declaration sheet in form 24 in respect of Gram Pan-
chayat Flection ; and

d) any other papers directed by the State Panchayat Election
Commission to be kept in sealed paéket.

il
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23 Each such packet shell be sealed with the seals of the Returning
Officer and with the s;ah either of the candidate of his elecHon azent or of
his counting sgeat who may be present at the polling station and may desire
to affix his seal thereon,

65. Transmission of Ballot Boxes, Packefs, ete. to the District Election
Of’?ﬂcq R— T

1y The Returning Officer shall then deliver or canse to be delivered
to the Distriet Election Offficer, at such place as the District Election Oficer
may direct—
a) the ballot boxes ;
B) the balict paper account ;
¢) the sealed packets referred to Rule 46 ; and
d} all other papers used at the poll ;

2} The District Election officer shall make adequate arrangement for
the safe transport of all baliot boxes, packets and other papers and for their
safe custody. '

PARTY
MISCELLANEOUS

66. Camai vamque: in Zilla Parishad, Panchavat Samiti or Gram

Panchayat :

1) 'When the seat of a memiber elected to 2 Gram Panchayat, Panchayat
Samiti or Ziila Parishad becomes vacant by reasoa of his death, resigaation,
removal or otherwise the State Panchavat Election Commission in consul-
tation with the State Government shall fix a date as soon as conveniently may

be for holding bye-glection to fill the seat and the provisions of these Rules
shall thereupon apply mutatis mufandis.

&7. Re{ tn or I“orfoziure of Ldﬁ({.datﬁs Deposit

3] The daoosit made under Rule 13 shall either be returned to the
person making it or his legal representative or be forfeited {0 the State
Government in accordance with the provisions of this Rule,

23 Except in cases hercafie: - snentionend in this Rui{z,_ deposit shall be
returosd as soon as practicable after result of the election is declared.

3) Ifthe candidate is not shown in the list of contesting candidates, or
if he dies before the commensement of the poll, the depeosit shall be retnrued
agsoon as practicable after t!zc cublication of the list or after his death to
his heirs as the case may be.
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4y Subject to the provision of sub-rule (3), the depesit shall be forfel
ted if atan election where a poll has been faken, the candidate is not clected
and the number of valid votes potled by him does not exceed one-sixth of the
total numbers of valid votes polled by all the candidates orin case of election
of more than one member at the election, ons-sixth of the total number of
valid votes so polled divided by the number of membersto be elected.

68. Production and Inspection of Election Paper :

1. Whils in the custody of the District Blection Officer—

a} The packets of unused ballot papers with counterfoils attached
thereto

b) the packets of used ballot papers whether valid, tendered or
rejested
¢y the packets of the counterfoils of used ballow papers ; and

d) the packets of marked coples of the list of voters, shall notbe
opened and their contents shall not be inspected by, or produced
before, any person or authority except under orders of a
competent court/Panchayat Election Tribunal.

§0. Disposal of Eleclion Papers :

Subject to any direction to the contrary given by the State Panchayat
Blection Commission or by a sompetent Court/Panchayat Election Tribunal

a)y the packets of unused ballot papers shall be setained for a period
of three months and shall thereafter be destroyed in such manner as the State
Panchayat Election Commission may direct ;

by the other packets referred to in the rule 68 shall be retained for a
pericd of three months and shall thereaflter be destroyed ;

) all other papers relating to election shall be retained for a period of
six months and shall thereafter be destroyed, '

Provided that packeis containing the counterfoils of used baliot papers
shali not be destroyed except with the approval of the State Panchayat
Election Commissicn.

PART VI
ELECTION MSPUTES

7 Filing of Petition :

I3

1} The petition referred to in sub-section (1} of Section 198 shall be
filed before the Panchpyat Election Tribunal which shall be constituted by the
State Government on the recommandation of the Gauhati High Courl.
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2} The petition shall contain a statement in brief of the material facts
on which the petitioner relies and shall where necessary be divided into para-
grapns numberad consacunively. It shall be fi'ed by the petifioners and verified
in the manner prescribed for verificationof pleadipg in the Code of Civil
Procedure, 1908,
3y if the irregularities alleged in the petition are lilely to effect the
f&ﬁdit ; of the election of more than on returned candidate ths petitioner shall
join opposite party to his petition all such returned candidate.
4y Thepetitioner may, if so desires in addition to calling In  question
the election of the returned candidate or candidates, elaim for a declaration
that he himself or any other candidate huas bzen duly elected.
5) The Panchayat Election Tribunal shall, as soon as may be, cause
copy of the petition to be served on each opposite party,
1. Proceduve to be Folio“

1y Ev&,py dlbputa rc:‘aam ; m leotion shall be enquired into by the Pan-
chayat Election Tribunal as early as may be in accordance with the procedure
applicable under the Cods of Civil Procedare, 1908 to the trial of suits &

Providad that it shall only be necessary for the Panchayat Election
Tribunal to make a memorandum of the substance of the evidence of any

witness eramined by him .

72. Wiihcirawai of P etition ;

1) Nuoelection petition shaibe withdra wn without the leave of the
Panchavat Election Tribunal.

2y If there are more petitions than one, no appi'caiio& to withdraw
a petition shall be made without the consent of all the petitioners.

3) Whe an application for withdrawal is made notice thereof fixing a
date for the ‘qeamw of application shall be given to all other partics to (he
petition.

4y No application for withdrawal shall be grm}ud if the Panchaval
Election Commission Tribunal is of opinion that such application has beet -
indneed by any bargain or consideration which does not deserve to bt
admgt‘ted.

5) If the application is graated, vh?‘ etiticner may be ordered o pal

such cost to the opposite party as the Panchayat Election Tribunal may think
fit,

73. Evidence during Enquiry :

The provisions of Indian Byidence Act, 1872, shall apply in all
respect to tie irial of an election petition.
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74, The Election to be Void ;

If in the opinion of the Panchayat Election Tribunat—

1} A returued candidate or his agent or any other person with the
connivance of such candidate or agent has committed or abetted the
commission of any election offence falling under Chapter IXA of the Indian
Penal Code or any law or rule relating to the infringement of the sectecy of an
clection, the sleclion of such candidate shall be void.

2y The election of a returned candidate has been procured or induced
or the result of the clection has been meterially affected by any of the
following corrupt practices, namely,—

_i) any election offence as mentioned in syb-rule (1) above ;

i) any payment fo any person whomsoever on account of the
conveyance of any elector to or from any place for the purpose
of casting his vote ;

i) hiring, employment, borrowing or using any vehicle for the
purpose of convevance of any elector to or from any place to
the polling station for the purpose of casting his vete ;

Provided that any clector may hire any' conveyance or use hisown
vehicle for conveying Himself to or from the poliing station, or -

- 3) The result of ihe election has been materially affected by any
irregularity in rospect of the nomination paper or by the improper reception
or refusal of nomination paper or vote or by any non-compliance with the
provision of the Act or the rules -made thereunder, the slection of such candi-
date shall be void v -

Provided ihatif the Panchayat Election Tribunal is of opinion that
any corrupt practice specified in sub-rule (2) of this rule which does not
amount te any form of bribery other than “lreating” as hereinafter cxplained
has beea committed and if the Panchayat Election Tribunalis fusther of the
opinion that the candidate has satisfied him that—

) No corrupt practice was committed at such election by the
candidate and that  any corrapt  practices  committed were
committed contrary to the orders and without the sanction or
conpivance of such candidate ; and

iiy Such candidaté téok all reasonable means for perventing the
commission of corrapt practices at such election ;

“iii) The Corrupt practices committed were of ftrivial nature not

- affecting the election maferially ; and

n
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iv) Inall other respects the clection was free from any corrap
practice on the part of such candidate or any of his agent ;

then the Panchayat Election Tribunal may find that the election of suc
candidate is not void.

Explanation—— For the purpose of this rale “Ireating” means incurring by
any person of the expenses of giving or providing any foed, drink
entertainment or provision to any persen with the object directly o
indirectly inducing him or any other person to vote or reffain from voliy
or as & reward for having voted or refrained from voting.

75, Conclusion of Hearing :

1} At the conclusion of the enquiry the Panchayat Blection Tribung
shall declare, whether clection of the returned candidate or candidates &
void under rule 74 ¢

2) If he dsclares the election of the returned candidates veid &
shall further pass an order either ;

a) declaring that any other party to the petition who has unde
these rules claimed the seal has been duly elected ; or
by ordering a fresh election.

3) The order of the Panchayat Election Tribunal under sub-ruk
(I} or sub-rule (2) shall be communicated forthwith to the Distrig

Electi~n Officer concerned, State Panchayat Flection Commission and th
State Government. ) ‘ )

E

76, Fresh Election at Panchayat Election Tribunal’s Orders ;

When an election is declared void under sub-rule (1) of rule 75 anf
a fresh clzction is ordered under clause (b} of sub-rule {2) of that ruk
the seat of the returned candidate or the seats of the returned candidates,
as the case may be, shall be desmed to be vacant from the date of th
order of the Panchayat Election Tribunmal and the State Government shal
forthwith take necessary steps for holding such fresh clection,

77. Requisitioning of premises, vehicles st¢. for election purpose ¢

The District Magistrate or any Sub-Divisional Magisirate authorised
by him in this behalt, herein-atter in this rule referred to as the requisitioning

authority, if it appears to him in coanestion with an elestion under this
Act—

a) That any premises are needed or aré likely to be needed fof
the purpose of being used as a Polling station or for th
storage of ballot boxes after a poll has been taken, or
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b) that any vehicle, vessel or animal is needed or is likely to be
needed for the purpose of transport of ballot boxes Lo or
from any polling station or transport of members of {he
police force for maintaining order during the conduct of such
election, or tramsport of any officer or other person for
performance of any duties in connection with a such clection :

by order in writing requisition such premises, or as the case may be such
vehicle, vessel or animal and may make such further orders as may appear
to him to be necessary or expedient in conncetion with the requisitioning ;

Provided that no vehicle, vessel or animal which is being lawfully used
bya candidate or his agent for any purpose connected with the election of
such candidate shall be requisition under this sub-rule until the completion of
the poll at such election.

2) The requisition shall be effected by an orderin writing addressed to
the person deemed by the requisitioning authority to be owner or person in
possession of the properiy and such order shall be served on the person to
whom it is addressed.

3) Whenever any property is requisitioned under sub-rule (i) the
period of such requisitioning shall not extend beyond the period for which
such property is required for any of the purposes mentioned in that sub-rule,

4y In this rule-—
a) “Premises” means any land, building or part of a building and
ncludes a hut, shed or other structure orany part thersof :
b) ““Vehicle” means any vehicle used or capable of being used for
the purpose of road transport,whether propelled by mechanical

power or otherwise.

78. Payment of Compensation :
1) Whenever in pursuance of Rule 77 any premises are requisitioned,
ihere shall be paid fo the person interested, compensation of the amount of
which shall be determined by taking into consideration the foillowing namely;

) the rent payable in respect of the compensation, or if no rent is
payable, the rent payable for similar premises in the locality :

if in contequence of the requisition of the premises the person
interested is compelled to change his residence or place of
business, the ressonable expeuses, if any, incidental o such

" i)
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Provided thatany. person interested, being agrieved by the amount
of compensation so determined under this sub-rufe, may apply within 30 days
from the date of order determiniag the compensation fo the Secretary/Conumni-
soner/Principal Secretary to the Goverament, Panchayat Department fora
review. The decision of the Secretary/Commissioner/Principal Seeretary to
the Gﬂver;m{ent of Tripura, Panchayat Department shall be final.

Explanation—In this sub-rele, the expression “person interested means the
person who was in actual possession of the premises requisitioned under Rule
77 immediately before the requisition or where no person was insuch actual
possession, the owner of such prernises.

2) Whenever in pursuance of Rule 77 any vehicle, vessel or any animai
is requisitioned there shall be paid to the owaer theréof, the amount of which
shall be determined by the requisitioning authority on the basis of the fares
or rates prevailing in the locality for the hire of such vehicle, vessel or animal;

Provided that where immediatly before the requisition; the vehicle or
vessal was by virtue of hire purchase agrestment in the possession of a person
other than the owaer, the amount determined under this sub-rule as the total
compensation payable in respect of the requisition shall be apportioned
between the person and the owner in such manner as may be agreed uwpon,
and in default of agreement, in such mmanoer as the Requisitioning Authority
in this behalf may decide:

Provided further that any person interested, being aggrieved Dy the
amouni of compensation determined under this sub-rale, may apply within
30 days from the date of the order determining the compensation to the
Secretary/Commissioner/ Principal Secretary to the Gevernment of Tripura,
Panchayat Department for a review and the decision of the Government shall
be final.

79. Manuer of Servicing or Requisition of Premises, Vehicles, Vessels and
Animals '

J———

An order of requisition under Rule 77 shall be—

a} Where a person to whont such order is addressed Is a corporation or
firm in the manper provided for the service of summons in Rule 2 of order
XXX or Rule 3 of order XXX, as the case may be, in the first sehedule of the
Code of Civil Procedure, 1938 (Act V of 1903) ; and '

by Where the person to whom such)omernis"aﬁdi'eﬂs'sed is an individual-

i} personally by delivering or tendering the grd.ér__; or.

ity by registered post with acknowledgament due ; or.
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iiij ifa person cannot be found, by Ic&vmg an (mt‘}cn‘uc copy of the ;
order with any adult member of hzs family,’ 01 by a' mmg
such copy to som: conspicuols part of the prem.ses in which he
is known to have last resided or camed oa bu«meos or pers Jnaily h
worked for a gain._ ' - :

80. bwctlon from chmsihoned Prem:ses :

vy

1y Any person remaining in possession of any Tequisitioned premises in
comtravention of any order made under Rule 77 may be summarily evicted
from the premises by the Requisitioning Authority orany officer 8pccﬂlly :
empowered by the Requisitioning Authority in this behalf,

RS R R T

2) 'The Requisitioning Authority or any officer s0 empowered may,
after giving to any women not inappsaring pl}bhc, r»asombie warumg and:
facility to draw, remove or open any latch or bold of Hreak t}pell anf door of”
any building or do any other Act necessary for effecting such eviction,

81. Rﬁ case of Pn.m:sas from Requismon

1} When any premises requisitioned under Rule 77 are to be relcased
‘from requisition the possession thereof shall be delivered to the parsoa from
whom possession was taken at the time when the premises were requisitioned, or
if there is no such person, to the person deemed by the Requisitioning Anthority
to be the owner of such premises and such delivery of possession shall beina ;
full discharge of the Requisitioning Authority from all liabifities in respect of
such delivery, but, shall not prejudice any right in respect of premises which
‘ any other person may be entitled by any law  to enforce against the person to
i whom the possession of the premises is so delivered.

2) When the person to whom {he possession of any premises requisi-
tioned under Rule 77 is to be given under sub-rule (I) cannot be found or kis
whereahouts are nol ascertainable or has no agent or any other person
empowered to aecept delivery on his behalf the Requisitioning Authority shalf ;
cause a Dotiee declaring that such premises are released from the requisition !
10 be gffixed on some conspicuous part of such premises and on the Nolice
Board in the office of the Requisitioning Authority.

o 3) When a notice is affixed on the Notice Board as provided in sub-
rule {2y the premises specified in such Notice shall cease to be subject to
{ requisition on and from the date of such affixing of the notice ani be deented
to have been delivered to the person  entitled to possession thereof; and the
: Requisitioning Authority shall not be liable forany compensation or other
claimin respect of such premises for any other period after the said date.
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£2. Penalty for Contravention of any order Regarding the Requisition

1f any person contravenes any order made vnder Roele 77 or Rule 80

he shall, on conviction be punished with imprisonment for a term which may
extend to one vear or with fine which may extend to Rs. L,000/- or with both,

83, Removal of Difficuitics if any by the Government :

1) The State Government may issue such general or special directions
as may, in its opinion, be necessary for the purpose of giving effect to these
Rules, or holding any election under the Act,

2} If any difficulty arises ingiving effect to the provisions of these
Rules, or in holding any election, the Government as occasion reguires, may,
by order, do anything which appgzirs to it to be necessary for the purpose of

removing the difficuity.

By order of the Governor,

R, K. Mathar

Commissioner to the
Goverament of Tripura.
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FORM 2(A)
‘ o " (See Rale 5(3)
I}mrmmte asacfmdgaalc Fm eléction to the .. e e e e e e (ram
‘:._ me(,h-p,at from the ... J0 cee cen cee e .. s2at NO. (}f PN 2 11 1:£4
,muwy which is a general seat No......e.oeat Noto veeenenteserved for (Scheduled
;Caatesf‘SchcduEed Tni)ew\s’omcn}
Candidaie’s NAME  con —r e e e e e e
His/her postal address ... ..
Hisfher name Ia entersd aifa et \Io..... ......... ceeinpart Novcne ool thy electoral
roll for the (..o VR s gonsiituency of the oo e e e
u (Gm;n Panchayat). . = T : . R
My BATE IS ceeeeirennn e and it is entered at secial No.oo..o... ... ...in
PATE NO. i rei e eeeeeneanOF the clectoml roll of the
13 T TP 45 14 13 ﬁmmcy of fthe v, .Gram Panchavar.

{Signature of proposer)

I the abave “L.mmad \,mdzdue fnsaaz to this nomination and hcfeby dectare—

it “\%} that I am sat 3,1—; at this election by ... e Party,
+(by that the symbols [ have chosen are, in order of preference

{2} thatexeep:thisnyminaton, [havenat given assent toany other nomination fromany
other coastifuency for olection as a mamber of a {Gram Paachavat).

1, further declars that I am member of the . . creeeeee Casle/Tribe wiich s a
S,A°dui 1 Caste/Triba of the 3iate of Tripura. A caﬂy of Scbe{dulwd Castes/Scheduled Tribas
czrtfficats issued m iy, Fasaas ig enclozed {in the casze of a candidate filling nomination fors
constingsasy vaser e Yor SeiEduled Castes/Ssheduled Trives persons),

Date e e S (Sigaature of Chindiaadate)
¥ o-Strike oF ths inappropeiate- aliernat] e.
ATo be illd by tlza, Rctummg Oﬁlbﬂi)

. oBerial Mo, of !}O“]iflrﬂiﬂﬁ ‘paper.. i "
o Ths nomination was delivered to me at my Qfﬁce Al riincreenan e LBOTUEY ONL

(datu by if 18 Cﬁildldﬁ‘ ;pmposef.

Dd,(ﬁ?-.. ........................ Retur ning Officer.
* S’c:)r out the \van{ not appiwﬂblu
Dzzizion of Retarniag Ofcer 'wcsofmg ar rqectmff Nominacion paper.
1 have examined this nomination paper in accordance with Rule 135 of the Tripu
Pan ,m}dts {Conduct of Election) Rules, 1992 and decxoie as follows &

R T o Retamm'f()é’i et

Parforation}

Receipt for nominatisa papae and amizz of scruting (To be handed over the perso
presenting the nomination paper)

Sariil NS of nofAiibmpaner L cn e oie e e

The-nomination paper of ... .o <o ceee v ... 2 condidate for clection to f
U voeee{Gram Panchayat) from the seat no. of constituency was delivered ©
me at my officcat ..., USRI (hour) 60 vicereereerann. .. (date) by the candidate/proposer.
All nominaddon papers will bz taken up for sérutiny At e (hour) Jonlia.s -
{date) at ........ et rra i {piace).

Date... Returning Officer.
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FORM 2(A)
(See Buls (1)

t Iﬂnn}mate asa umd;t &Ee [1)1 eléction to the e e e e e e . Gram
oo Panchayat from the ... o o e seat No. Gf BN LS S E L £
... tugncy which is a geaera] seat No..ocove. 5088 N3 ...... raserved for (Scheduled

#

- Dateg' ;

- ~Castes/Sc chuied Tr 1Lcs, “’omcn )

Candidaies DAME oo v e e e e e

Hisfher postal address .. .. o oo o e al

Histher name is satered at svm} No.,,..“. ,,,,,,, coedm part Noo [ of th: electoral
ofl for the .o Lalmdll o constituenay of Hthe oo e e s e
(Gram Panchayal). .~ . | ) B .

My 11me is and it is ontered at serial Noo.ooo oo o .. Ll
PATE NG viivrrerarirn crirsrs e nsea s e ~of theelectoral roli of the ...
ERE. i e e e e const z{uuncy ef ERE. i Gram Panchayai.
Daie...“..........,.. T ( Signature of proposer)

I the above M HE‘HES%Caﬂézddte,assﬂﬂitai‘lia nomination emd hereby declare—

Hla) mat Famsat iO at this vlection DY s cinaeen e Party,
o+ m(b} that the symbols T Lave chosen are, in ordvrr of preference ;
) 2T e cererevaen
{if) vt . [ e .
(€15 T s e Craaaes

{2) thatexcepithisninination, Thavenot given asisntio any other nomination from any

other coastituency for clection as a member of a (Gram Panchayat),

T, further declace that T am mamber of the ..., ceren . Casty/Tribe wnich is a
S..Audul,l Caste/Triba of the 3tate of Tripura. A copy ‘of Schedlxiﬁd Castes/Scheduled Tribes
Acats {bb‘..lvj fa my fasoaris enclosed (i 1 the case of 2 candidate Alling nomination for
q 1%y reser o for Seiduled Castes/Soheduled TFrib:s persons).
Dt e e e o . (Sigparure of Candiaadate)
‘Strike o7 T‘n inappropriate- alteraati e.

(To be filld! oy me Retar nmo’ Oﬁxca;)

. Serial . No. of nomnaum PAPTT . cirt e raec i s e

The nomination was delivered to me al my efﬁcc §t< ..... Lhour) on..

(date by qe C’l‘ldi(‘[ﬁmigu}p@ﬁ“[‘.

Da!e Remr ning Officer.

Seare .out the wmd ;mi applicable,
Dz:sian of Returning Officer ascepring or zejecmw Nomination papér.

T have oxamined this homination paper in ageordance with Rule Y5 of the Tripw
P;.Lmyatq {Conduyct of Election) Rules, 1993 and deucic as follows &

- Retaraing Oflzer,

Perforation)
Receipt for nomination paper and noias of septiny (To be handed over the perse
presenting the nunzmaamn paper)

v Serial N sf nafinaiiva PADEE  cvee © eve T cen ae e eee e aee

The nomination paperief ... . - .. .. ... a candidate for election to 1
P, e {Gram Panchayat) from the seat no. of constituency was delivered -
me at my office at ... e (hour) On ....vvreoneeenn,, (date) by the candidate/proposen
All nominaiion papers will bz taken vp for serutiny af oo (ROMEY O e
{dateyat ..oiiien s co. iptace).
Date.... o Returning Officer.




FORM 2B
(See Rule 5(3)
MNomination Paper

I nominate as a candidate for election to the.. e vvvvveirero ..Panchayat Samiti from the
....................................... Constituency which is a geaeral Constituency/Constilsency
reserved for.......... R Scheduled Caste/Scheduled Tribes/Women.
Candidate’s AAME. vt oo v eecv e .

His/Her postal address. .ooooiviiiiniiiiinivininn s s

His/her name is entered at Scma‘i Now o e re i e te e e s et e aae e ies
inpart No. ... ... ... . . .. .. of the electoral roll for the .. v e e
Constituency ... ... ... oo .o .. ... (Panchayat Samiti.

My nameis ... ... ... .. . wo o and it is entered at serial Noo............
in Part Moooorinnnnn e oE the eieuoral roll of the Panchayat Samiit,

Datc.= .................. ' (Signature of proposer)

1, the above mentioned candidate, assent to this nomination and hereby declare—
#%(ay thatTamsetup atthiselection by . .oiiiic i Parcty
5(b}y  that the symbols I have chosen are, in order of preference.

)]

(i)
{c) that excent ﬂ";c nominaticn, T have not given assent {0 any other nomination from
any other constituency for election as a member of Panchayat Samiti,

Ifarther declare that ¥ imamemberofthe................Caste/Tribe whichis a Scheduled
Caste/Tribe of the State of Tripora. A copy of Scheduled Caste/Scheduled Tribes certificate
issued in my favour is enclosed {in the case of a candidate filling nomination for a constituency
resersed for Scheduled Castes/Scheduled Tribes persons.

PIAe e eeerir et inriraineees : (Signature of Candidate)
*#Strike out the Tnappropriate alternative. .
{To be fiiled by the Returning Officer.)
Serinl MNo. of nomination paper ... (et v ey e et e e aeean e ar s .
This nomination was dclnc:wci to me at my offive at 2 (hour)
Ceverreaans (datc) by the candsdﬁag‘pmposer
Remming Officer,

Dacrsmn of Rctummg Ofﬁcer accepting or rejecting the Nomination Paper

I have examined this nomination paper in accordance with Rule 15 of the Tripura
Panchayats (Conduct of Llacmm} Rules, 1993 and decide as follows :
Returumg Oﬁ‘xcer

(Perporation)
Receipt for nomination papet and notice of serutiny (To be handed over to the persoa
presenting the nomination paper).

Serial Mo, of Nomination PapPer.. oo v iraa,
The MNomination paper of L.l SO acandidate for electionto the .o
mchayat Samm fromoffca at ..ot bl (hOTT) OB voeereenciic (dzte) by the can-
didate/proposer., All ommat;on papers will be taken 1ip for seruliny at i
{howry ont ... i e RPN o (ddted at el el (PiaCc). Lo 'ff

DAL reeeeerines o e : Returning Gﬁﬁcer;
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 FORM 2C
{(See Rule 5(3)
MNominution Paper
I nominate as a candidate for election to the . ovvvvenn....(Zilla Parishad) from  the
..................................... ..Conslituency which is a general Constituency/Constituency

1
Ty
¥
i
B
i
!
5
it
1

reserved for ... bcheju lod CasiesiSchmuicJ Tni)cs;'Wom@m

('a,rzdidaze S PTAITIE. o oeeereeeeesieeaeieiereeeiesreereieaen e .

His/her postal address ..ol i SO

Hig/her name is entered at Serial NOuivcreernrennens 1 in Pari No.....oovvivee e o0l the elees

toral voll for the .o, eCODSLILUCTICY viririnvrinriirieanne Zd1lA Parishad.
Mynameis ........ooeoee. e e e and it fs entered af Serial No. vveeeeeen s .

in Part{ No........ veevneseenn OF the clectoral roll of the Zilla Parishad,

(Signature of pmposer)

I, the abo&e mantloned candidate assent 1o thzs nemmafmn and hcreby deddi‘e —

*2(a) that 1 am set up at this election By .. Party,
*F(h) that the symbnls T have chosen are, in order of preference ;
() e v R
[£33 U b
GID oo

(c) that cxcept this nommatzom, I have not given assent io any other nomination from
any other constituency for eiect;on as a mermaber of Zilla Parishad,

1 further declare that 1 am a mermber of the oovovveveeen. Caste/Tribe which is a Scheduled
Caste/Tribe of the State of Tripura A copy of Scheduled Castes/Scheduled  Tribes certifical
issued in my favour is enclosed (in the case of a candidate flling nomination for a constituend
reserved for Scheduled Casteé}theduled Tribes porsons).

DAt e (Signature of Candidate)

*#Strike of the imappropriate alternative.
{To be Gilled by the Returning Officer)y

Serigl Not of tomination paper .iiveeiveiiann et This nomination was delivers
tomeatmy officeat ol thounon L ... {date) by the candidate
proposer, | . o .

Pate...... e R turn;ng Officer.

Decision of Ruturmng Officer accepting of rejecimg the nommatzon paper
[ have examined thig noninstion paper in aceor Jance with Rule 13 of the Tripura Panchs
yats {Condast of Elettion) Rules, 1993 and decide as follow :

Retaraing Offfcer,

(Perforatzon)
RLLBlpf. for Nomination paper and Notice of Scrutiny
{Fo b= handed ovar to the parson prasenting the Nomiation Paper)
Sorial No, -of nomination pap(,r....,...........,,.Q ..... craaraneeny
The Nomination Papcr of....... TN e aen a candidate for election mto the
v e e enine e ok 1A Parishad from the Constituency was delivered to me
at my OJLL at . {10oUr) 01 cevevviiaiiaieniees e {datc) by the candidate/
propaser.  All nolrmmt:on papers will be taken up for serutiny at i (rour}

O ornindasidirngernisbess s . {datey at ...l e, {Place)

Date. e e . Returaing Oficer.
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FORM~—7

{See Rule I3{I) )
List of Contesting Candidates

Flection to the.. veeen wne e e o wram Panchayat/Panchayat
SamitifZilla Parishad from the... vr e Beat Nooof o o L L
General ("onst;mencnymmtuLency reserved for v e e emseer e 2 0 Scheduled

Castes/Scheduled Tribes/Wormen.

Sena§ number Name of (‘andldate Address of candidate Symbol aliottcd

Ty 2 3 5

Place...

Date... oo r i e e

Signature of Returning Officer,

FORM—8 .
(See rule 20{L))
Appointment of Flection Agent

Flection to the.. .. o, . . .. GTEM Panchayat[Pancizayat qumtyl?li
Parighad from fhe... v v cer eie eee aer o Seat No. of. . . "
Constituency.

To
The Ruiurning Officer,

I,. cn 0fs e e i e e candidate
at aboveeieet;on, dohereby appomt B o 1 O
asmy 6l0ut1()n agent fwm thxa dayat thc abc\?e electxon
Place.. .

Date...
Signature of candidate.
1 accept the above appointment,
Flace... ... oo ..
Dated. ..

Sizaatare of Blection Ageat.
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FORM—9
(See rule—20(2)
Revocation of Appointment of Election Apent.

Election to the... . .Seat Mo. of Gram Panchayat
Panchayat SamilifZii fa Parishad from the comhfucncy

To
The Returning Officer, ‘ ‘
.2 candidate at thz above  elestion

hereby revoke the appointmeﬁv{ of... che e e e e e e e my eleltion
agent, .

Placc.. . o e i

Dale...

Signature of Candidate.

FORM ID
-Appointment of Polling Agent
See Rule Zi(1))

Election to the.. cie wee eereen e e o Gram Panchayat/Panchayat Samiti
Zilia Parishad from the... .. .. .. .. .. .. ..SeatNo.of...
Constitusncy.

PR v ...d candidate/the  slection agent of

N \!mo is acandzdﬁtedtthcabovenlpcuon doheraby
apjmni ...of... T - £ -
Poiling Aoent and a,ppmnt N & | P
as rolief ?Qilmg Agent to attend Polhm, Stdlmn ’\To . at {Place)

e “ T ﬁ\;eci for the pc}ii e eer e
Placc... ... :

Date.s o oov s

Slanature of Candidate/Blection Agent,

T agree toact as Polling Agent
Place... «oo e :
Date.... n0 oo o e

Swuatdrc cf Polling A“c;ztff(chef Polimv Avcm

Declaration of Polimg ¢0 be sizned before Presiding Officer.

I ereby declare that ai the above electionI will not do anything forbidden by rule 3% of
the Tripura Panchayat (conduct of Election) Raules, 1993, which I have read/has been read
aver (o me,

Date... . v e

Signatureof Poiling Agont/Relicf Polling Agent
Signed before me. : C

Daie...

Sigiaturs of Presiding Odizer.
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FORM 1I

' See rules 21(3)
Revocation of Appointmentof Polling Agent

Election o the.. ... ... .. .. .. .. Gram Pinchayat/Panchayat  Samitif
Zilla Pamhadfmmihe cer e e e e s SSpatNosofs L L
Constitutlency.

To

The Presiding Qfficer,

Lo av or o . a candidate/election agent of... ..
. . _.at the ahove clccth{i hereby revoke the appes; rment of
Poliing Agentchlxct Polimg Agent.. .

lat the Pbilmg Station No. . .at.
. (place}
Place... ...
Date...
Signatore of Candidate/Election Agent.
FORM—I2
{ See Rule 53(0)
App(}intment of Counting Agent.

Election to the.. .. o ser e e o Oram ?anchayat!
Panchavat %mm[?ﬂh Parmhad from th(, (‘{mstatuency Nooo v o oo8eat "Noo .

res . . sen

To
The Returning Officer, L )
Toor e e e e e (Nam‘! g candidats/Elsction Agcnt'
e (Nama} who is a w.ndldd.fﬂ at the above
Elc\,mn dth‘mby wppomt C e e o (Name)
of ... ’ ‘ {1“‘416:&} as
()oaxmng, A%m to attend eouﬁmﬂ of votes at... R

{piace fixed fo; counting).
Place... ...

Date...

Sigaature of Candidate/Election Agent.

1 agree to act as Counting Agent.-

Signature of Counting Agent

o+

TR




e
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FORM 1

' See rales 2¥(3)
Revocation of Appointment of Polling Agent

FlecHon to the.a oo v eee eee e L Gram Puwhayat#l’dnchamt Samitif
Zitla Parishad from the... ... ... .. ... ... .. .. ..S8catNooofl.: .
Constitutency.

To ]
The Presiding Officer,
N , a candidatefelection ﬁgunt of... ..
at the zhmfe e]ectlon hereby revoke the appmmmmt ot
. Polling Ageni/Relief P&Ilmg Agem e e
- “at the ?elmg Station No.w. .. . at..
" v odplace).

Place... ...
Date... ... . ..

Signature of Candidate/Election Agent,

FORM—I12
{ See Rule 53(h)
Appointment of Counting Agent.

BEiection to the.. Gmm ?anmayatr’

Panchayat Samm/Zﬂh Pazibhaé from the Consmuumy No.... . . ..Seat ‘No..

To

The Returning Officer, o )
O SR (Nan& a candidats/Elsction .Agent-

{Nam,) who isa candidaie at the abovs

Eiebiion, doherebyappomt cre eer aen asm aee {Name)
of.. ‘ ) ; PR (a’lires%} a3

Coammg Agcn’( to attmd wuutmv ui votes at
{place fixed for countiog). -
Place...

Date... ... .. ..

Signature of Candidate/Blection Agent,

e e e o

1 agree to act as Counting Agent.

Sigaature of Counting Agant
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FORM—13
{See Bules 53(4)

Revocation of Appointment of Counting Agent.

Election to the.. cie een e Gram Panchayai;’?asmn.wat
Samiti/ Zilla Parishad fmmthe C{msiltuescy No e e wee e u8EE NOWG o e

To
; The Returning Officer,

! | S OO o oo{name), a candidate/Election . agent...

i (namc} who isa candzd&tc at the above elevuon

hcreby rwoke the appouztment of.. . {rzame)
Counting Agent, (place fixed for C{mm;ng}

Place..

LT T

Dawe... ... ..

Signature of Candildate/Election Agent.

FORM—I4

{See Rules 25(b) and (¢}
Declaration of Eloction whom sentis uncentested

Eiection t0 the.. .. vov cer eee aee or e ..o ...Gram  Panchayvat/{Paschayal
Samiti/Zilla Parisad from the... ... ... . . o L seat Bo,of. ...
Constituency. .

F In parsuance of the provisfons contained in Sﬁb rule (B)/{c) of rule 25 of the Tripura
Parachayat (Co;;clmt Of Elz cuon) Rules, 1993, I declare that.., ..o -oo oo
Jo (mme)
. {Address)

has been duly elected £0 fill the sent in the said Gaon Panchayat/Panchayat  Samiti/Zilla
Parisad from the sbove Constituency.

He/She is/is not a member of the Scheduled Caste/Scheduled Tribe.
Place...

Datec. o o e e

Signature of the Returning Officer.




49
FORM—I5
Bajlot Paper g
See Rule 28(D i
b
. . A . ce oo oo Gram Panchavat
. e R . Constitusney
... Sear Mo,
Electoral Rell part No.... .. ... . .. ..
Serial Mo, of veter... .. L. . . . . No.oofseats.. .. ool
. . .Iperforation)
Wa. of Ssats - ... .. L. o
J i e cesmrrer. Fm-n._,ghmg" Y e A e AT e o e i
: : Name Symbol !
H i f ¢
[ — T - T [ — = X
| - :
L S _ r . ) i
. i | !
L i i
: i
i
i
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FORM I5 A

BALLOT PAPER
See rule 28(1;

... Panchayat Samiti
vee oo oo Constifuency
Electorzl Roll Part No....
Serial No. of Votler...

cer eer e eer e e aereer e e oJPerforatione.. o o,

, SR —
: Name Symbol
|
e e . -
| E
S — | -
' |
i
T - j — —
J
R o
}
o e J_..__ SR
|
i
T
]
B |




i
H

Y

v eda

sEE mes

Electoral Roll Part No....

Serial
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FORM--I5(B)

BALLOT PAPER
See rule 28(D) -

... Zilla Parishad
v e e e e e o Constituency

No. of Voter... . ol cor aie ot i e e e e

s ees - Perforation...

i hd i ¥
S Name ! Symbeol
S P
| |
- — - !
¥
i
I _,}‘ e
- " - - e
!
S 1 e
! 0
5 {

e R
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FORM—I6
‘ : Application for Casting Vote by person on eleciion duty
' . {See Rule—35¢5)
1 To
: The Returning Officer

. Seat No. of et e e e Gram Panchayat
eee e e e eeease eeeii e wee v Papchayar Samitd Constituerey

S e e e e e e e i e e e L ZiMla Parishad
. 1 intend tocast by vote at the ensuingelection tothe Gram Panchavat/Panchavai Samitif
S Zilla Parishad to ba taken at Pollng Station MO vicorrroeerrarinains ...
; Gram.

My pame isentered at 8L No.... ... .. .. ... .. . .udn PartNeoo. L.
in the electoral rolf of .. . .. .. . o o i e e er e . Gram”
FPanchayat Consutuepdey comptised withm... ... ... .. .. .. ..

{(Zilla Parishad Constifuencies).

1h ave been posted on election duty and procuce, herewith, my letier of  appointment,
Trequest that a ballot paper/papers for election o Gram Panchasat/Panchayar Sami
Zilla Parishad may be issued 1o me o cast may vote,
Yours faithlully,
Piace. ..
Dae... .o 0

FORM—I7
1.5t of Challenged Votes
{See Rule 36(2)cY)
Election to the.. .. v e aew e an SJSeat MNoooof.. o L L0 Grw
PanchayatfPanchayat Samiti/Zilla Parishad from the
cer eer e ke e e e e e v L Constitpency.

Polling Stadofl. v ceh e e e e e e e e e e e

81 No. of Name of Voter ) Serial Number of Signarurz or thue
ey — - bl e mpression of ¢
Part No. Yoter's name in person challeng

rhat part

,I 5 S 3 - ISR ;; e e ._5

Address of thepersoa Name of identifis Name of challen- Qrder of presid-
chailenged i any ger ing Oficer

Place... ... ... ...
Date.. ... ... ..

“_

Signature of Presiding Officer,

£

T tE sz




L

FORM--18

(See Rule 4002)
List of Blind and Infirm Voters

Eleetion to the... ... .. cee e LB2at Mo 9 ofl. L L. LGram
Panchayat{Panchayat Sam;h/’?ﬁ{a Paushad
cet e e e e e e e . Constizusnsy.
Mo, and nam: of polling Statizn ..
Polling  Booth  No...

Part No. and ‘3@*1 al No,  Full Name of Full Name of Address of  Signature of
of Voter voter companinn Cmmanmn companion
ra
Date..

Sizaature of Presiding Odfficer,

FORM--IE(A)
Dreclaration by the Companion of Blind or Infirm Elector
See Rule 40{1)
o ...Ei ction o th szal no. of Gram Pam,ﬁayatf{’unaayat o
‘%amzu[&ﬂla ?aﬂshad v e e oo L Constitnency No..
No, and Name of the Polling Statmn e e
Yoo s e e e e e oowsenoof Lo L L L L aged
residenti of ...
{a) havenotacted as fompaﬂian of any other elector :
at any polling station today, the... .
by Willkeep Szoret the 'voter gcorded by meonbe mif‘oa...
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TFORM—20
Ballot paper Account
{8ec Rule 45 (1)
PART—I

Flection o the... ... ... . . Seat No. of . . . . . ..
Gram Panzt 4y__1frimrhy3 Samiu;?ﬂla Partshad from the... ... ... .. ... ... .. ..
Constiineazy Mo, and pofling Station .o o0 o e e e e e e

Serial numbers Total numbers

1
|
From . Te f

1. Eallot papers received .. .
2. Ballot papers uvnused— e

{a} with the signature of 1he
presi ling Gfficer, if any, and ...

(5) without the signature of
regiding Officer

Total (a-bb)

ers Ballot
stations but

MNOT INSERTED INTO THE BALLOT BOX.

ers issped &
15:¢ at the poll

4. Ballot Papars canceliled
S (a) for violatiaa of soting
procedure under ruls &
and o
(b} for any other reascn v
(e} Ballot papers used  as
ered ballot papers

5. Ballot paper to be bound in
the Ballot Box
(3—4=5)

Signaturs of Presiding Ofcer.

PART II—Result of initial Counnting.
T, Totalnumber of Ballot papersfoundin the Ballof Box (es) used atihe Polling Station

neacy, if any, baiwazatheiotal numberasshown agzinstitem Lo the partand

the Ballot box (sojshowninitem 3

2. s
the total number of Ballot papersto befoundin
of part L.

Signature of Counting Superviser

Sizoature of Returning Ofcer.
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FORM—21
Couning
(See Rule 36 (3}

Sheet,

..Beat no of...

amiti/Ziila Parishad fromthe...

Voties cast by person on election duly,

No. and nams of Polling
Sration

Total number of
saaled covers

Total number of
valid ballot papers
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rzjzcied ballot papers

-
2

3

1R wila N - BN

Serial Number

Name of candidates.

)

red by candid ates
7

Sigrature of Counting § ipzrviser

Piage ...
Date ..

Signature of Returning O%eer



57

FORM—2UA}Y
Counting  Sheet

(See Rule 591

Table ™Moo, ...

Shoegt Mo L e 0L e
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Signature of Returaing Oficer.
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FORM--24
Bee Rules 83(5y ~.

Declaration of Election when soat in confesisd

sENE T

L Sgat o of

itiZilla Panshad from the.., .. ... . .. L. . 0 .

Inpursuanceof the Provisions coniained in rules

Adirass.

Lpasritneney.

Y

FORM 23
(Boe Ruls 83{47%
i

Returning  Ofiger... <. .. o oL .

hereby certify that Thaveonthe., ... ... ... ... odayof. .. .. ..
werae e e e e WIS heelared ShelSrisas,

(o have beon daly elected tothe. 0 0 o L Lsearncooel.. L L

Gram Panchayat/Panchayat Samiti/Zilla Parishad from the.. ... ... . ... .. ..

Lonstituanay.

E1ES

Place... . ..,

R. K. Maihur,
Commissioner to the
Governaent of Trigura,

Date. .. o

ripura Groverament Piess, Agartala,

axat Samiil/ Ll
of of the Schoduled Casiegf

Siznature of Refurning Oficoras




EXTRACEL

Agartala, Satur w:;f, May 7, 1994 A, D.
Baishale i7, 1916 S, F,

Government of Tripura
Panichayst Depsriment

Ne. F.6(1-133)-GL/PR/%4 Dated, Agartala, the 25th April, 1994,

In exercise of the powers conferre ub-section (1) of Scotion 228 of
the Tripura Fencheyats Act, 1993, T.E;e Siate Govervment hereby makes the
following rules to amend the Tripura Fanchayats (Conduct of Election) Rufes,
1893, namesly &

I, Shorttitle and commencement ;

\
(.'.‘L
o

Tt
U‘

These Rules may be called the *“Tripura Panchayats (Coaduct of Elsction)
{Amcnémam} Ruples, 1994, .

2. They shall come into force on and from the dats of 1heir publication
in the Cficial Garstte.

3. Substitution of new forms for existing forms Nos, 15, 15 A and 15 B,

For the existing Forms 15, 15 A and 15 B appended to the Tripura

Panchayats {Conduet of Election) Rules, 1993, ¢ .,:lofl wing Forms shall be
substituted a8 Form 13, 15 }“1“ and 13 B respectively, namsly 1—
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sevEn ]

( Sea Rule 28(1))

" Peflot paper
Conatiteency Neo.. ' '
B/Rell Part No,.. -

84, Ne. of Voter..,
Signature/T, I of Voter...

e “aa

P -

roxy . e ) (Y
e e o Porforation..,

Name of Zilla Parighad... .
Constituency No./year Gnl/Bys
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" Hy erder of the Governot,
_ R. K. Mathur
© Commissioner & Seorefary fo the
Government of Tripura.
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GOVERN‘MENT Ob TR!PURA
PA’\ICHAYAT DEPARTMENT N
NO.F. 6(1-141)-GL/PRI9;  Dated, Agartala, the 23ed Junn 1994.
NOTIFICATION | o
) In exerc:se of thc pu wers conferred by sub Sect:on {i) of Semon 228
ef‘ the Trzpura Panehayats Act, 1993, the State Govcrﬂmc.m hereb; makes
the following Rules further to amend ihe Tr;pura Pamhay ats (Conduct of
Election) Rules, 1993 namely 3 ' :

1} SHORT TITLE AND COWMEMEMENT R

, , These Rules may be called The Tr;era Panchayats (Conduct of
Flection) (Second Amendijent) Rules, 1994,

2) They shall come info force at once.
3) AMENDMENT OFRULE.S : .. _’

En The Fripura- Pdnchayats (Condmt of Eies’.tu}n) Rules, 1993
(hersin afterealled the Principal Rules) in the 4th  line of$uh rhie_ {3y of
Rule 5, the word “roll” shall be inserted after theword “slectoral” and
before the word “for”

4y AMENDMENT OF RULE 6. @

In the Principal Rules, in the second line of the proviso. to sub-rule
(I of Rule & the words “or a seaf, as the case may be” ha!} bnmsmad
after the word “constituency” and before the word ‘reserved’ : -




HE
i
.
[
3

5) AMENDMENT OF SUB-RULE (4) OF RULE 18 :

In the Principal Rules, in Rule 18, aft'err Clapse {(b) of sub-rnle (4) the
following proviso shall be inserted namely:

“Provided that while alioting a8 symbol, the Commission shall give
preference to the candidate of a registered recognised Stato political party of
of eny olber State or registered unrecognised political party or an unfecogni-
sed unpepistered politicel party which exist in the State of Tripura,”

6) AMENDMENT OF RULE 25:

In the Principal Reles, for Rule 25 the following Rule shall be sobs-
tituted, namely -

25, Procedure of contested and unconstested elections :

If at any clectionto seatofa eonsﬁtumcy of 2 Gram Panchayat, or a cons-
tituency of a Panchayet i«hmutl ora cﬂnstxnmcy of a Zilla Parishad—

{z) the aumbsr of coastﬂatma caném&te is more than one, a poll shall

be taken ; ; 7

(b) the number of coiﬁtésiing)c'a,ndidate_is ong against a particular seat
of Gram Panchayat or a particalar coastituency or Panchayat Samiti or a par-
tiewlar constituency of a Zilla Parishad, the Returning Officer shall foithiwith
Lee::iare in Form 14, such candidate to be éaiy elected to szl the scat .or
constituency as the case may be.

¢y no nemma'ﬁon psp@f is rscelvcd or gl the nomination paper
are vejecited against a particular seat, the seat shall remain
vacsnt tifl it is ﬁIBed up under Rul“ 6” .

7y AMENDMENT OF RULE 70

In Rule 70 of the Pr&ﬂcip&l Rules, after the words *shall be fled”
appearing in the first and the second line, the words ‘twithin sixty days ftom
the date of publication of election result” shall be inserted. :

8) INSERTION OF THE WORD “SCHEDULE:

In the Principal rule—

AI) above the “Table--A’ appf:nded ih&seto Jthe word 'Schedule” shall
be inseried;




(2) in Table—A, afterthe existing entries, the following entrics shall
be inserted namely :— *29 Lion, 30. Rising Sun. 11. Conch.’

(3) in Table—B of the schedule after extsting entries the following
entrics shall be inserted namely :— 17, Lion, 18, Rising Sun 19. Conch,’

(4) in Table—C of the schedule after existing entries the following
entries shall be inseried, namely ;— 16, Lion™ 17. Rising Sun,i8, Conch.”

(5) for the words “ First schedule” wherever they occur, the word
# Schedule ¢ shall be substituted.

9 AMENDMENT OF FORM 1 OF THE SCHEDULR :

Inthe Prineipal Rulss, in Form 1 of the scheduled, in the 4th
and 5thlines, for the words “general constituency/constituencyfreserved”

the words ‘general constituency/seat or reserved constituency/seat™ shall be
jnserted,

107 AMENDMENT OF FORM 2(A) OF THE SCHEDULE :

In the Principal Rules— _
() in Form 2 (4) in the declaration below item (c), after
the words *copstituency” gad before the words
“reserved”  the word “seat” shall be inserted ;
i) below the word ‘Form 2(A), ‘Form 2(B)’ snd ‘Form
HLY for the existing words ‘see Rule 5(3)° the words
‘see Rule 5(4)" shall be substituted,

11) AMENDMENT OF FORM 22 OF THE SCHEDULE ;

In the schedule to the Principal Rules, in Form 22, for the words
*(Panchayat Samiti Zills Parishad) appearing in the 1st line, the words
“Gram Panchayai/Panchayat Samiti/Zilla Parishad® shall be substituted.

By Order of the Governor,
R. K. Mathur,
Commissioner and Secretery to the
Government of Triptra.
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GOVERNMENT OF TRIPURA

PANCHAYAT DEPARTMENT

No. F.6 (1-141)- GL/PR/94 Dated, Agartala, the 27th June, 1994
C , ROTIFICATIOR
_ In exercize of the powers conferred by sub- section (1) of Section 228 of
b the Tripura Panchayats Act, 1983, the Siate Govt. hereby makes the following Rules
y further to amend the Tripura Panchayats { Conduct of Election } Rules, 1883 namely ;
1. SHORT TITLE AND COMMENCEMENT :

(1) Thesz Rults may be called the Tripura Panchayats ( Conduct of Election}
Third Amendroent Puleg, 1884,

{2) They shall come nto force at once.

2. Amendroent of Rules 3 - ' o
i In the Trigura Penchayais { Conduct of Election) Rules, 1983 ({ hereinsfler

referréd 10 as the principalrules), for rule 3, the following rule shall b2 substituted namely -

"3 Drate of poll for election, -«

The State Election Commiseion shall, at the same time or 83 soon as
may beo after specifying a date before which an election is to be held in pursuance of
notification under sub-section {1} of seetion 17 or sub-section (1) of sedtion 74 or anb-
section (3} of section 126, and after consultation with the State Government, anpolnt &
date and time of poll for any eleclion or bye- clectlon of Panchayats, "

. 3. “Amendment of Rules 4, - ‘ ' .

t . In rule 4 of the principal rulzs--{) for the opening paragraph fust abowve
G clause (g}, the following opening parvagraph shall be substituted, namely - '

“ Az soon as a notificetion unaer rule § is published, the Returning Offcer
i ghall, subject to such direction as the State Election Commnission may fssus, publish a
i otine in Eg‘e:;zmi appoiniing " - : .

| ) In clzuse (g), for the words * which shall be the seventh day' the words
i and the last date of nomination which shall be the ' fourteenth day ' shall be substituted.

/ 4. sanendment of Rale 27 {2}, -

7 the prineipal rules, in sub-vale (2) of ruls 27, the words " a comunon
3

I
ballot bax " ehall be substituted for the words " sepavate baliot boxes © .

Sub-rule {4} of rule 57 of the principal rules shall be deleted,

8.
E 3. Clzse (h) under sub--rule {2) of rule 88 of the principsl rules shall be deleted.
By order of the Governor,

R. K. MATHUR
Commissioner & Secrelavy
to the Governiment of Tripura
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PART - I -- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
R, D. (PANCHAYATS) DEPARTHMENT

23)/GL/PR/98 ' Dated, Agartala, the 5th June, 1999
NOTIFICATION

In exercise of the powers conferred by the Sub-
section-1 of Section 228 of the Tripura Panchayats Act, 1993,
the State Government hereby makes the following rules to
further amend the Tripura Panchayats (Conduct of
Election)Rules, 1993, namely - '

Short title and
commencement 1. (1) These Rules may be called the Tripura Panchayats

Amendment of

Rule-4

{Conduct of Election)(Fourth Amendment)Rules, 1999,
(2) They shall come into force at once.

£

2. In the Tripura Panchayats (Conduct of Election)
Rules,1993 (hereinafter referred to as the principal
Rule ) for rule 4, the following rule shall be substituted
namefy :-

“4 Appointment of dates for nomination, ete.

As soon as the notification calling upon a
constituency to elect a member or members is
issued, the State Election Commissioner shall, after
consulting the State Government, by notification
published in the gazette of Tripura, appoint -

(a) the last date for making nominations, which shall
be the seventh day after the date of publication of
the first mentioned notification or, if that day is a

public holiday, the next succeeding day which is
not a public holiday ; - '
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{(b)the date for the scrutiny of nominations, which
shall be {the day immediately following) the last date
for making nominations or, if that day is a public
holiday, the next succeeding day which is not a
public holiday. ‘ *

{¢c) the last date for the withdrawal of candidatures,
which shall be the second day after the date for the
scrutiny of nominations or, if that day is a public
holiday, the next succeeding day which is not a
public holiday:;

(d) the date or dates on which a poll shall, if necessary
be taken, which or the first of which shall be a date
not earlier than the fifteenth day after the last date for
the withdrawal of candidature ; and '

{e)the date before which the election shall be
completed. -

4A Public Notice of Election

On the issue of a notification under sub rule (1)
of Rule 4, the Returning officer of Gram Panchayat
Constituency, or, Panchayat Samiti constituency,
or, as the case may be, Zilla Parishad constituency
shall give public notice of the intended Election in
Form 1, inviting nominations of candidates for
such Election and specifying the place at which the
nomination papers are to be delivered ”.

Amendment .
Rule 6 3. In the principal Rules, after proviso to sub rule-(1) ¢

ruie-6, the following shall be inserted, namely :-

“ Provided further that a candidate not set’
up by a recogmised Political Party, shall not be
deemed to be duly nominated for election from a



constituency unless the nomination paper Is
subscribed by proposer  being elector of the
constituency in the following scales -

(a) for constituencies of the Gram Panchayats, two'
proposers where number of voters in the
constituency is upto one hundred. Where
number of voters in the constituency is between
101 to 250, three proposers. Where number of
voters in the constituency is above 250, five
proposers;

(b) in case of the constituencies of the Panchayat
Samiti and Zilla Parishad, five proposers;”

Amendment

o of Rule-9 4. in the principal Ruies, for sub rule (1) of rule 9

the following sub rule shall be substituted, namely :-

“(1} The State Election Commissioner shall notify
before every General Election a revised schedule of free
symbols keeping in view up-dated list of free symbols
notified by the Election Commission of India which
may be chosen by the candidates at the election in a
constituency.” -

Amendment _ _ :
of Rule 11 5. Insub rule (1) of rule 11 of the principal Rules -

(a) for clause = (b), the 'foﬂowing clause shall be
substituted namely :- '

“(b) a notice in writing shall be submitted in the
format prescribed by State Election commission to that
effect so as to reach not later than the closing time of
making nomination being delivered to the Returning
Officer of the constituency with copy to the Sub-
Divisional Election Officer, i.e. Sub-Divisional Officer
of the concerned Sub-Division.” :



Amendment of
Rule- 12

Tripura Gazette, Extraordinary Issue, June 3, 1999 A.D.

6.

(b} In the sub rule (2) of Rule 11 of the principle Rules

the words “before the date of scrutiny of the.

nomination papers” appearing after and before =

[T
.

the words and punctuation mark “him” and
shail be substituted by words “not iater then
closing time of making nomination”

“12(1) A candidate other than the candidates
sponsored by the recognised Political parties in a

Gram Panchayat election from any constituency

shall give in order of preference three symbols out

of symbols notified by the State Election .

Commissioner.

(2) A candidate other than the candidates
sponsored by the recognised Political parties in a
Panchayat Samiti election from any constituency
shall give in order of preference three symbols.

(3) A candidate other than the candidates
sponsored by the recognised Political parties in a

Zilla Parishad election from any constituency shall

give in order of preference three symbols.

(4) Notwithstanding anything contained in sub
ruie-(1), (2),(3), the State Election Commissioner
may, by an order, specify additional free symbol for
allotment by the Returning Officer, to each of the
candidate, if at any election the number of
candidates, other than those set up by the recognised
political parties exceeds the number of symbols
notified by the State Election Commissioner.”

For rule 12 of the principal Rules, the following rule -
shall be substifuted, namely :-

-



Amendment of
Rule -13

Amendment of
Rule- 15

Amendment of
Rule-18
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7. In the principal Rules, in rule 13 -

“(a) in clause (a) for the words and figures “Rs.50/-
and “Rs.25/-%, the words and figures “Rs.100/- and
“Rs.50/- shall respectively be substituted.

{b) in clause (b) for the words and figures “Rs.100/- and
“RRs.50/-, the words and figures “Rs.200/-% and
“Rs.100/-“ shall respectively be substituted.

{¢ ) in clause (¢ ) for the words and figures “Rs.200/- and
“Rs 100/, the words and figures “Rs.400/-“ and
“R5.200/- shall respectively be substituted.”

8. In the principal Rules, in sub rule-(5) of rule 15, the
following proviso shall be inserted, namely - -

“Provided that in case an objection
is raised by the Returning Officer or is made by
any other person, the candidate concerned may be
allowed time to rebut it not later than the day,
following the date fixed for scrutiny, and the
Returning Officer shall record his decision on the
date to which the proceedings bhave been
adjourned”.

9. In the principal Rules, in rule 18 -

(a)in sub rule(1) the following proviso shall be
inserted, namely :-

“ Provided that if a candidate considers that his
name 18 cincorrectly spelt or is otherwise
incorrectly shown in his nomination paper or is
different from the name by which he is popularly
known, he may, at any time before the list of
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contesting candidates is prepared, furnish in
writing to the returning officer the proper form
and spelling of his name and the returning officer
“shall, on being satisfied as to the genuineness of
the request , make the necessary correction or
alteration in the list in Form 4 and adopt that form
and spelling in the list of contesting candidates.™

{b) for sub rule (2) and (3) the following sub rules
shail be substituted, namely :-

“(2) For the purpose of listing the names under sub- |
Rule(1), the candidates shall be classified as
follows, namely ;-

(a) candidates of recognised political parties;

(b) the candidates of registered Political Parties
other than those mentioned in Clause(a).
(¢ Jother candidates,

and the names of candidates in each category shall
be arranged in the order as specified above in
alphabetical order and the addresses of the
contesting candidates as given in the nomination
papers together with such other particulars as
prescribed in Form-7.”

“(3)  Ifthe list is prepared in more languages than
one, name of candidates therein shall be arranged
alphabetically, in the script of such one of those
languages as the State Election Commission may
direct . Alphabetical order referred to in sub-rule (2)
shall be determined with reference to surnames of
the candidates where the surnames are written first
and in other cases the proper name of the

candidate”.
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Amendment of , ro
Tewrle - 22 18. Imn the principal Rules, for rule 22, the foliowing
rule shall be substituted, namely -

“22 Provision of Polling Stations for Constituencies

The District Flection Officer shall, with
the previous approval of the State  Election
Commission, provide sufficient number of Polling
Stations for every constituency the whole or greater
part of which lies within his jurisdiction, and shall
publish, In such manner as the State Election
Commission may direct, a list showing the poliing
stations so provided and the polling areas or groups
of voters for which they have respectively been
provided ",

11, In the principal Rules, after rele 22, the following rule
shall be inserted, namely :-
“22 A Observers

(1) the State Election Commissioner may nominate an
observer / observers who shall be the officer /
officers of the Government to watch the conduct of
election or elections in a constituency or a group of
constituencies and to perform such other functions
as may be entrusted to him by the State Election
Commissioner”.

Amendment of
Rule-28 12. in rule 28 of the principal Rules

{a) for sub rule (1), the following sub rule shali be
substituted, namely :-

“(1) Every ballot paper snall have a
counterfoil attached thereto, and the said ballot
paper and the counterfoil shall be in such form, and
the particulars therein shall be in such language or
languages, as the State Election Commission may
direct.

/”‘“‘““
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{b) sub rule (2) shall be omitted.

{(c ) Sub-rule (3) and (4) shall be renumbered as sub
rule (2) and (3) respectively”.

Amepdment of
Hule - 31

£3. In Rule 31 of the principal Rules -
(a) sub rule (1), shall be renumbered as clause (a) ;

{(b)after clause (&), so renumbered, the following
clauses shall be inserted, namely -

“(b) Where a paper seal is used for securing a ballot
box, the presiding officer shall affix his own
signature on the paper seal and obtain thereon the
signatures of such of the polling agents present as
are desirous of affixing the same.

{c YThe presiding officer shall thereafter fix the
paper seal so signed in the space meant therefor in
the baliot box and shall then secure and seal the box
in such manner that the slit for the insertion of ballot
paper thereinto remains open.

(d)The seals used for securing a ballot box shail be
affixed in such manner that after the box has been
closed it is not possible to open it without breaking
the seals.

(e) Where it is not necessary 10 use paper seals for
securing the ballot boxes, such as Bungo type, the
presiding officer shall secure and seal the ballot box
in such manner that the slit for the insertion of ballot
papers remains open and shall allow the polling

agents present to affix, if they so desire, their seals.”
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Amendment of
Rale - 34

Amendment of
Rule-37

Omission of
Forms and Tables

Amendment of
Forms

14. In the principal Rules, in rule 34, after sub rule (3}
the following sub rule shall be inserted, namely :

“(4) Where the polling station is situated in a
constituency, electors of which have been supplied
with identity cards from the Election Commission of
India, the presiding officer shall examine such
identity card of elector, if produced, to ascertain
identification of the elector in case of doubt.”

15.  In the principal Rules, in rule 37, after sub rule (4), the
following sub rule shall be inserted, namely :-

(5} In cases where the electors have
identity  cards supplied by the Election Commission
of India the same shall be entertained by the presiding
officer as a measure of safeguard against

impersonation”.

16. In the principal Rules, the Form No.15, 15A, 158,
and Table A,B, and C shall be omitted.

17. In the principal Rules, for Form No.2A, 28, 2(.3, 4,
57, 8, 928, and 25 the {ollowing Forms shall

respectively be substituted, namely :-
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FORM -2 A
[ Sec rule 5{4) ]
NOMINATION PAPER
Election to the Gram Panchayatof .................... ........... Gram under

. Panchayat Samit]..

STRIKE OFF PART | OR PART Hl BELOW WHICHEVER 18 NOT APPLICABLE
PART |
(To be used by candidate set up by recognised palitical party)

I nominate as a candidate for Election to the . ... ..., . Gram Panchayat from the
Seat No, ... _.of Constituency which is a general Seat / a Seat -
 reserved for Women/Sch. Castes / Sch, Castes( Women) /Sch.Tribes/ Sch.Tribes ( Women)

FEME i el ....His/Her postal address ......... ... e '
His / Her name is entered at SiNo ............................ in Part No. ................ of the e¥ectora!r
rolisofthe ......................constituency... ........ ... ..ol of the Gram Panchayat. i

My name is ... . ... and it is entered at "SI No.
................................... in Part No i o of the  electoral rolls  of
the... ... .constituencyofthe ..................Gram Panchayat.

Date ... (Signature of proposer).

PART il
(To be used by candidate NOT set up by recognised Political Party)
We hereby nominate as candidate for election fo the ... ... ... . ..Gram Panchayat from the

Seat No.. L of L : Constituency which is a ger&egal seat / a seat reserved for
Women/Sch CastesiSch Castes(‘v‘\iomen)/‘ Sch. Trives/Sch, Tribes{ Women).

Caadidate’s MEMNME o ciiiiiciiiiiee i e, Father's/mother's/ husband’'s name
.......................................... His / Mer postal address ... ...

His / Her name is entered at SINo. ... ............inPart No. ..................¢of the electoral rolis of
the .. ... ... ... Constituency.... ... ... .. ofthe Gram Panchayat

We declare that we are electors of this Gram Panchayat Constituency and our names are entered
in the electoral rolls for this Gram Panchavat Constituency as indicated below and we append our
signatures below in token of subscribing to this nomination -

Particulars of the proposers and their signatures

Sl Eiectoral Roll No. of proposer.

No. ‘
Name & number of the Pari No. of electoral Si.No. in that Full Signature; Date
Gram Panchayat Constituency. | Roll, part, name
1 Z 3 4 5

1

2

3

4

5

N.B. .- There should be 2 to 5 electors of constituency ss proposers as prescribed in Rule 6.
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PART I

3 -tBe candidate mentioned in FPart |/ Part il {Strike out which is not applicable) assent
to this nomination and hereby declare -

{a) that | have completed ........................ years of age ;

{STRIKE OUT b{l) OR b{ll) BELOW WHICHEVER 1S NOT APPLICABLE)

{b) (1) that | am set up at this election by the | . party, which is
recogrised National Party/ State Party in this State and that the symbo% reserved for
the above pariy be allotted to me. :

OR '
(by (ii) that | am set up at this election by the ..................... party , which is a

registered -unrecognised political party/ that | am- contesting this election as an
independent candidate. (Strike out which is not applicable } and %hat the symbols |
have chosen, in order of preference, are ;-

() oo, PR (). T

(c) that my name and my father's/ mother’s'/husband’s name have been
correctly speftoutanove in ..., {name_ef the language)

() that to the best of my knowledge and belief, | am qualified and not also
disqualified for being chosen to fill the seat in the Gram Panchayat,

*1 further declare that { am a memberofthe ..., Caste/ tribe which
is a scheduled caste/ tribe of the State of Tripura .

| aiso declare that | have not been, and shail not be,

nominated as a candidate at the present general election/ ** the bye-elections to
the Gram Panchayat for more than one seat from any Constituency of the Gram.

Date ... {Signature of Candidate)

* Score out the words niot applicable.

* Scare out this paragraph, if not applicable.

** Seore out which is not applicable ' :

N.B. - A ‘recognised political parly” means a poiitical party recognised by the
Election Commission under the Election Symbols (Reservation and Aliotment) Order,
1968 in the State concerned.

PART IV
(To be filled by the Returning Officer)

Serial No. of nomination paper ...l ' . _
This nomination was delivered to me at my office at ... e (hour)

0N e (date) by the *candidate/proposer.

Date...oo oo _ Returning Officer.

*Soore oul the word not applicable
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PART V
Decision of Returning Officer Accepling or Rejecting the Nomination Paper.

I have examined this nomination paper in accordance with Rule 15 of the
Tripura Panchayats (Conduct of Election) Rules, 1993, and decide as foliows -

Date............... ... Returning Officer.

{perforation)

PART Vi

Receipt for Nomination Paper and Notice of Scrutiny
(To be handed over fo the person presenting the Nomination Paper)

Serial No. of nomination paper

.........................................

The nomination paper of ... a candidate for election to the
.................................. Gram Panchayat from the Seat No. of
constituency  No. was delivered to me at my office at
.................................... (hourjon..............................(Gatejat ..o
...(Place) by the Candidate / propeser............................ v {name). Al
nomination papers will be taken up for scrutiny at............ (hourjon................(date}
al. {place) '

Date ... Returning Officer

* Score out the word not applicable.
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FORY -2 B
{ Swe rule Bid) ]
MOBINATION PAPER

Election to the Panchayat Samitiof . . Block under
.. 2ila Parishad.

STRIKE OFF PART | OR PART Il BELOW WHICHEVER I8 NOT APPLICABLE
PART
{To be used by candidate set up by recﬁgﬁiﬁed poiitical party)
I nominate as a candidate for Election to the .. Fanchayat Samiti from the
Seat No. . [P+ ST Constituency wh:ch s a8 geneml seat / a seat reserved

for WomeniSch Castes ! Beh.Castes (Women)Seh, Tribes/Sch. Tribes { Women).
Candidate's nama Father's/ mothers/ husband's

TIBITIR. Lottt ee et e ettt e e e e e HisfHer postal acddress L
................................................... His/Her name 5 enterad at Slho
............................ in  Part No. ...........of the electoral rolis of  the
......................... constituency of .Cram Panchayat
URESB. .., Panchayal Samiti,

My name s . and it is entered st SL No.
e et e e e e v ar e in Part Mo ittt e Of the  electorn] rolls of
tha...........oconstituensy of the.. ... Gram  Panchayat undar ths
............................... Panchayst Samit. ‘
Date ..o, (Signature of proposar).

PART U

{To be used by Candidate NOT set up by rﬁmgnised Pca!iik:ai Party)
We hersby nominate a8 candidate for election o Hha .. ‘ Panchayat Samitl from
SLonstiuency w%‘xwh is a g@nemi s@afz I & seat reserved for
Women/Sch. Castes fSch Casbaae{\ﬁiamen)lwch Trides/ Sch. Tribas{ Wornen).

Candsﬁates name ... - . Fathers/mothers! husband’s name

e e e W!H@rmstaiwﬁmss e e

His / Her name is entered at SLNo. ... LlPatEe. of the slactoral rolls
of the  ..oivvvnenn Consiituency of the ..Gram  Panchayat under the
............................. Panchayat Samit

We declare that we are elsctors of this Panchavat Samili Constituency snd our names are
gntered in the electoral rolls of... .. Gram Panchayzi Constitusncy under this Panchayat Samiti
constituency as indicated baicw and we aww our signatures balow in token of subscribing to this
nomination -

Particulars of the proposers and their sighatures .

[ ;i. Eleciored Boll Mo, of nronsoor.
0.
Name & number ! Muma &1 Part Mo, of | Siko in that | Full Signature | Date
of the Panchayat | number  of | electoral peit nEme
Samiti tha Gram | Roll of Gram
Constituency. Panchayat Panchayat
Constituency | constituency.
1 2 3 4 5 6 7 &
1
2
3
4
5

N.B. .- There should be 5 electors of-ccsnst‘atuency &S DronosSers as prescribed In Ruie 6.
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PART il

[, the candidate mentioned in Part i/ Part |l (Strike out which is not applicabie) assent
to this nomination and hereby declare -

{(a) that | have completed ........................years of age :

{(STRIKE OUT b(l) OR b{ll) BELOW WHICHEVER IS NOT APPLICABLE) .

{b) (i) that | am set up at this election by the ..................... party, which is
recognised National Party/ State Party in this State and that the symbol reserved for”
the above party he allotted to me.
OR

(b} (i) that i am set up at this election by the ......................party , which is a
registered -unrecognised political party/ that | am contasting this election as an
independent candidate. (Strike out which is not applicabie ) and that the symbols
| have chosen, in order of preference, are -

(i ... TR () VD)
(oB! that my name and my father's/ mother's /husband's name have been
correctly speltout above in . ..., {(name of the language)

(d)  that to the best of my knowledge and belief, | am qualified and not also
disqualified for being chosen to fill the seat in the Panchayat Samiti.

*| further deciare that | am a memberofthe .................. Caste/ tribe which
is a scheduled caste/ tribe of the State of Tripura.

| also declare that | have not been, and shall not be,

nominated as a candidate at the present general eiection/** the bye-elections to the
Panchayat Samiti from more than one Constituency.

Date ... (Signature of Candidate)

* Score out the words not applicable.
* Score outthis paragraph, if not applicable.
** Score out which is not applicable

N.B. - A ‘recognised political party” means a political party recognised by the
Election Commission under the Election Symbols {Reservation and Allotment) Order,
1968 in the State concerned.

PART IV _
{(To be filled by the Returning Officer)

Serial No. of nomination paper ...,
This nomination was defivered to me at my office at ....................... {hour)
on ...................(date) by the *candidate/proposer,

Date...................... Returning Officer.

*Score out the word not applicabie
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PART V
Decision of Returning Officer Accepting or Rejecting the Nomination Paper. -

I have examined this nomination paper in accordance with Rule 15 of the
Tripura Panchayats (Conduct of Election) Rules, 1993, and decide as follows - -

Date............oo ' Returning Officer.

{perforation)

 PART VI

Receipt for Nomination Paper and Notice of Scrutiny
(7o be handed over to the person presenting the Nomination Paper)

Serial No. of nomination paper

.........................................

The nomination paper of ........................... a candidate for election from the

.................................. Panchayat Samiti from seat No.......of Constituency No......was
delivered to me at my  office at ... w...{hour)  on
............. e {datE) ateoiien L (Place) by the Candidate/
Proposer.............coeei i ee e (name). All nomination papers will be taken up for scrutiny
at........ hounon........ccccoeenns (date) at.......ooviiiin i, (place) '

Date ..o Returning Officer

* Score out the word not applicable.
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FORM-2C
f Bec rufe 504 ]
NOMINATION PAPER

Election o the Zilla Parishad of ..................... ..o o...........District under
the State of Tripura.

STRIKE OFF PART | OR PART il BELOW WHICHEVER IS NOT APPLICABLE

PART {
(To be used by candidate set up by recognised political party)

| nominate as a candidate for Kiection to the .. ... ... ... ...Zilla Parishad from the Seat No. ..
......... of ...............Constituency which is a general seat / a seat reserved for Women/Sch.
Castes /Sch.Castes(Women}/Soh.Tribe / Sch. Tribes {Women).

Candidate's name............ Father's/ mother's/ husband's name]
 His/Her postai ‘address ... e, HisfHer
name entered at SINo ... dn Part No. ... of the electoral rolls of . the
..constituency  of L cam Panchayat under o Zilla
Parishad _

My mame S i and it is entered  at 3. No.

in Part No. ... of the electoral rolls of
the. . e ccnstxluency of the.. Gram Panchayat under ..
F’anchayatSamitr  Zilla Parishad
Date ..................... {Signature of proposer),
PART
{To be used by candidate NOT set up by recognised Poiitical party) -

We hereby nominate as candidate for election to the . ... ... ... ... ... Zilla Parishad from the

Seat No....... of Constituency .. ... .. which is a2 general seat/ a seat {eserved for Women/Sch.

Castes / Sch. F’asm@Women)/Sch Tr;bes/Sch Tribes(Women).

Candxdates name ... ceiirrer.. Fathers/imother's/ husband's name
HasiHer posta address

His / Her name is entered at SI.No. .................. In Part No. ..................of the electoral rolls
of the ...........Constituency of the .............Gram Panchayat under the
..Panchayat Samiti........,.......................ZHaParishad

We declare that we are electors of this Zilla Parishad Constituency and our names are entered
in the electoral roils of.............. Gram Panchayal Constituency under this Zilla Parishad
constituency as indicated below and we append our signatures below in token of subscribing 1o this
nomination -

Particulars of the proposers and their signalures |

St Eiectoral Roll Ne. of proposer.
Ne,
Name & number | Nams & | Part No, of | SINo. in that | Fuli Signature | Date
of the Zila | number  of | eiectoral part. name
Parishad the Gram | Roll of Gram
Constituency. Panchayat Panchayat
Constituency | constituency. _
1 2 3 4 5 8 7 8
1
2
3
4
5

- N.B.:- There should be 5 electors of constituency as proposers as prescribed in Rule 8.
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PARTHI

|, the candidate mentioned in Part I/ Part | (Strike out which is not applicable) assent
to this nomination and hereby declare -

(a) that | have completed ........................ years of age ;
(STRIKE OUT b(l) OR b{ll) BELOW WHICHEVER IS NOT APPL?CAELE)

(b)Y (1) that | am set up at this election by the .................o party, which is
recognised National Partyf State Party in this State and that the symbol reserved for
the above party be allotied 1o me.

OR -
(h) (i) that | am set up at this election by the ...................... pariy which is a

registered -unrecognised political party/ that | am contesting this election as an .
independent candidate. (Strike out which is not applicable ) and that the symbols |

have chosen, in order of preference, are :-

{c} that my name and my fathers/ mother's /husband’'s name have been
correctly speit out above in ... (name of the language)

(d) that to the best of my knowledge and belief, | am qualified and not also
disqualified for being chosen (o fill the seat in the Zilla Parishad.

*! further declare that | am a memberofthe ..., .. Caste/ tribe which
is a scheduled caste/ tribe of the S;ate of Tripura,

I aiso declare that t have not been, and shall not be,

nominated as a candidate at the present general election/*” the bye-elections to the

Zilla Parishad from more than one Constituency.

(Signature of Candidate)

* Score out the words not applicable.

* Score out this paragraph, if not applicable.

** score out which is not applicable.

N.B. - A "recognised political party” means a political party recognised by the
Election Commission under the Election Symbols (Reservation and Aliozment) Order,
1968 in the State concerned.

PART IV
(To be fiffed by the Returning Officer)

~Serial No. of nomination paper ..

( This nomination was deisvereci te me at rny offace at e Lhourn)
o] S (date) by the *candidate/proposer,

Date........oocovivinn, Returning Officer.

' *Score out the word not applicable
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PART V

Decision of Returning Officer Accepting or Rejecting the Nemination Paper.
| have examined this nomination paper in accordance with Rule 15 of the
Tripura Panchayats (Conduct of Election) Rules, 1983, and decide as foliows:-

Date...................... Returning Officer.

{perforation)

PART Vi

Receipt for Nomination Paper and Notice of Scruliny
(To be handed over to the person presenting the Nomination Paper)

Serial No. of nomination Raper ..o cccvivic v

The nomination paper of ..., a candidate for election from
the Zilla Parishad from seat No....... constituency
No......... was delivered tc me at my office at . .. . ..{hour} on

...{date) at. (P ace) by ‘the Cand date /

Prcpcser,f .................................................. (name) All nomination papers will be
taken up for scrutiny  at.. .. LLAROUN O {(date)
Al (piace)
Date ...l Returning Officer

* Score out the word not applicable.
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[FORM -3
(Sec rule 14) ]

NOTICE OF NOMINATIONS

19

Election to the Gram Panchayat/ Panchayat Samiti/ Zilla
Parishad from the Seat No.......... which is a general seat / a seal reserved
for Women/ Sch.Castes/Sch.Castes(Women)/Sch, Tribes /Sch. Tribes(women)

UNDET . ol i et e e Constituency.

Notice is here by given that the following nominations in respect of the
above election have been received upto  P.M. to day :-

Serial No. of Name of candidate Name of father/ Age of Address
nomination : mother/ candidate
paper. hushand .
1. 2. 3. 4 8.
Party Particulars of Electoral rol Names of Etectorat rolf
affiliation. castes, or tiribes for number of proposers number of
candidates candidate proposers.
belonging to o
scheduled castes
or scheduied tribes.
g, : 10.

B. 7. 8.

Returning Officer

*Strike off the inappropriate alternativel.
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[FORM - 4
{See ruleit)
List of Validly Nominated Candidates

Electiontothe ™. . ........ ..o Gram Panchayat /
Panchayat Samiti/ Zilla Parishad from the Seat No, ... .., which is a general
seat / a seat reserved for Women/Sch.Castes / Sch.Castes(Women)/Sch.
Tribes/ Sch.Tribes{ Women) under ... ... .... ... Constituency. '
Serial Name of Name of Address of @ Party
number candidate **father/mother candidate affiliation

/ husband]
1 2 3 4 , 5

() Candidates of recognised National and State Political Parties

(i) Candidates of registered poiltical parties (other than recognised National
and State Political Parties)

(i) Other candidates

Date ... Returning Officer

*Appropriate particulars of the election to be inserted here.

**Strike off the inappropriate siternative.

@ Applicable in the case of candidates mentioned under categories (1) and
(i) above.

N.B. - Under Col:1 above, the serial numbers of candidates of ali the three
categories shall be given consecutively and not separately for each category.]
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FORR - &
(See Rule 17)
_ Noftice of withdrawal of Candidature
Election (o the™ .vcsviccennnsanens Gram Panchayat/ Panchayat Samati/
Zilla Parishad from the Seat No. ......... which is a general seat/ a seat
reserved for Women/ Sch.Castes/ Sch.Castes(Women} /Sch.Tribes/

Sch.Tribes(women) under ... ... .... ... ...Consfituency.

The Returning Officer,

Ly e e e a [candidate validly nominated ]
at the above election do hereby give notice that | withdraw my candidature,

Place ... :
Date ..... e et Signature of [validly nominated candidate]
This notice was deliveredtome atmyofficeat ... {hour)
18 (date) by, {name),
the o - : ‘
Date ..o Returning Officer.
Receipt for Notice of Withdrawal
{To be handed over to the person delivering the notice) .

The notice of withdrawal of candidature by ........ rnresararaveanes rrenaenn ,
a validly nominated candidate, at the electiontothe” .............. ... was
deliveredtomebythe ™ at my office at
.................... (ROUM ON Lo e (datE).

Returning Officer.

(1) ..o oo .. Gram Panchayat from the............._constituency
(2) ... ......................Panchayat Samitiformthe ... ... ... ... .. ...

cier een .- Constituency.

(3) oo oot et et e e v L Zilla Parishad from the oL L L

e e e uJConstituency.

Here insert one of the following alternatives as may be appropriate -

(1) Candidate.

(2) Candidate’s proposer who has been authorised in writing by the
candidate to deliver it, ' ' o

(3) Candidate’s election agent who has been authorized in writing by the

candidate to deliver it. :
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FORBA T

[See rule 18]
List of Contesting Candidales

Electionto the ... ... ... ... .. ...Gram Panchayat/Panchayat Samiti/ Zilla Parishad
from the 8Beat No. ... ... ... which is a general seat/ a8 seatl reserved for
Women/Sch.Casles/Sch. Castes{(Women) / Sch. Tribes/ Sch.Tribes(Women) under ...
........ constituency.

Serial Name of Address of * Parly Symbol
candidate candidale affiliation allotted

1 2 3 - 4 5

(i) Canaidates of recognised National and State Political Parties.

(iy Candidates of registered political parties (other than recognised national
and State Political Parties.

{iity Other candidates.

Date ................... Returning Officer.

*Applicable in the case of candidates mentioned under categories (1) and (i) above.

N.B.-. Under Col. | above, the serial numbers of.candidates of ail the three categories shali be
given consecutively and not separately for each category.]
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FORM 2
[See Rule 20(1)]
Appointment of Election Agent

Elsctiontothe * ........cc.ccioeeiiii.n. ... Gram Panchayat / Panchayat Samiti/
Zila Parishad from the Seat No. ... .. .. of constituency
NOG which s a general seat / a seat reserved for

Women/Sch.Castes/Sch.Castes(Women)/Sch. Tribes/Sch.Tribes(Woman):

- To

The Returning Officer,

L S TR OF i e , &
candidate at the above election do hereby appoint ...
OF as my election agent from this day at the above
election,

Piace ..., Signature of candidate
Date ...,

i accept the above appointment
Place ...

Date ... Signature of election agent
Approved Signature and Seal of the

Returning Officer,
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FORM 9
[See Rule 20(2}]
Revocation of Appointment of Efection Agent

Election lothe ™ ...........ci oo Gram Panchayat / Panchayat
Samiti/ Zilla Parishad from the Seat No. ... ... ... of constituency
No......... which is a general seat / a seat reserved for Women /Sch.Castes

/Sch.Castes(Women)/ Sch.Tribes/ Sch.Tribes (Women).

T0
The Returning Officer,

e , a candidate at the above election,

hereby revoke the appointmentof ... , my election agent.
Place ...
Date ..o Signature of candidate,

*Here insert one of the following alternatives as may be appropriate -

(1) Gram Panchayat/ Panchayat Samiti/Zilla Parishad from the ............
.................... constituency.
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FORB - 20
Hatiot paper dccount
{ e Fule -ﬁ%{’ﬁ};
PART-1
Heciiontothe ... .. .. .. .. . Gram Panchayaﬂ Par%mayat Samit iZ
Parisnad from Ssat No. ... . c:»& *he Gamtsmenoy Ma. . .
No. and namea of Peling Station .. . ...
Serial No. “Totat No

-

D

Ballot papers recewved ... ...

Ballol papers unused (e not issued fo
votars)-

{2} With the gionature of Prasiding Officer
by Without the signafure of Presiding
Officar.

*Total | (a+D)

* Ballot papers used at the Polling Station
(1273) e, .

“Ballot papers used at the polling station but

NOT INSERTED INTO THE BALLOT BOX .

(=) Baliot paners. cancelled for violation of
voling prosedure under rule 39,

(b} Ballot paper cancalled for other reasans.
(c ) Ballot papers used e: wndered ballot

DAPAIS
“Total {a+b+c)

_ “Baliot papers to be found in the bal.!ot hox

(3-4=5)

“(Serial numbers nead not be given).

From

IR R

Date ... ... .. ... Signature of the Presiding

Officer '
PART H -- Result of inltial Counting

1.+ Total number of Ballot Papers found in the Batiot Box{es) used at the Polling Station

2. Discrepancy, if any, between the total number as shown agaihst item { in this part and

the total number of Ballot papers o be found in the Ballot box{es) shown in item 5 of part |

Date ... ... ... ...

Signature of Counting
Superviser

Signature of Returning
Officer.,
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(National Emblem )

Form-25
[ See Rule-63(4)]
Certificate of Election

l, Returning Officer for the-———e—eeemmmmeme e Gram

Panchayat / Panchayat Samiti / Ziila Parishad Constituency in the State of

Tripura hereby certify that | have on the-—=—-w-u -day of--eemee-
s , TG deciared Shri/Smii--e-smvermcmmeemmemee

~~~~~~~~ of , [Sponsored by--——-——¥

L

............. ' (name of the recognised /

registered political party}] {0 have been duly elected to the seat No--—-wemm

by the said constituency [ in the General Election / Bye election] to be a

member in the -----—-- em—-Gram Panchayat f-—-cmmmmmmmmmem

.............. Panchayat Samiti / Zilla Parishad-

and that in token thereof | have granted to him/her this certificate of

alection.

Signature of the Returning Officer

for the Gram Panchayat/
~-- Panchayat Samiti/
Zilla Parishad
Constituency.

Seal
By order of the Governor,

NPE

(K.V.Satyanarayan )
Commissioner to the
Government of Tripura

Printed at the Tripura Government Press, Agartala



